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This  

	

27.3.02 	Adjourned on the prayer of learned FOn 

C. F. ç 	co/- d'pos c 	 counsel for the app1jcan, 
I1 	I  

£ated 	 List on 1.4.2002 for adjssj0 

AYO  
-t 

C. 

mb 

	Nembe, 	
Vice..Chaj rma 

A-A,? 

4.4.02 
Mr.S. arma learned counsel for the 

applicant s€ates that the applicant is 

interested to pursue the application jn\ 
view of certain developnents. Mr.B. ".Pathak 

learned Addl.C.G. S.C.  has no objeótion. 

Application is dismissed on withdrawal. •: 
Liberty is given to the applicant to file 

a fresh application if .1g aggrieved. 
U 

ii  
Member 
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N TFIE CENTRAL ADM IN ISTR,AJ [VE. 'fR IE.i:JNAL OUWAHATI BE.Nc.. 

JA NO 	of 2002 

bE. TEEN 

Sb i- i Surcsh Pal Si. nph Yadav, 	Inspec::tor 

Central Dureau of Inve..t iqation 	office 
of the Supdt of Police Central Dur'eau 
of I nv eat I p at ion P 8 F3arwth Road 4 

Sund a rpur Ouwah at i -781005 

Apol Ic ant 

AND 

N.R.1. 	Roy, Special Inspector General 

of 	Police 	(:e';:iOPS) 	Crmina1 

Inveat icat Ion 	Department 	Neat 

Benpal , Shawan I Shawan 	Kolkata 7'i 

027 

?. 	Dr 	U.N. Siwaa, 	Acid 	D:ir'eci;or,  

Central 	bureau of 	Investigati0i 1 

(Retired), c/c: joint Direc::tc::r, CD): 

(East Zone)q MSO Bui ldinq, Nizam 

Palace, ' c. Dose Road Kolkata 

3, The Director, c:entra1 Bureau 	of 

Inv eat I p at ion, CSO Cc:mp 1 cx, Lodh I 

Road 	Nct'.. Delhi.  

4 	The Union of I nd i a t:hrouqh 
	the 

Secretary to the Government 	of 

India, 	Ministry of Personnel 

Trainiflq, New Delhi 

. Reapc:rdenta 

DETAI LS OF APPE I c:A'T'ION 

PART I::ULARS OF THE. ORDER 
NH I C'I"HE APP L. ICAT I ON is MADE 

The o resent application is 0 1 nec t ccl apainat the 

fc:',l low ir 

(I ) 	Adverse remarks in the 
AER of the Applicant for 

the year 1998 communicated vide MemorafldW No 

511 /CON/ 1.794 (P1' ) /98-SHY Oat ccl 29 9 99 

(ii) Re ,jec t ion of the rep resen tat ion of the Applicant 

ape inst the adverse remarks and 'fnal1cat1on of 

1 



I - 
	

Ell 

2 

LI 

the same as communicated by the letter dated 

432002 of the Superintendent of Police, CE(I, 

Ant i-Corruption Ranch Guwahati.  

2 JURISDICTION OF THE TRISUNAL 

The ap1icant declares that the subject matter of 

the instant application for &jhich he wants rec:Iressal 

is well within the jurisdiction of the Honbie 

rribLnal 

LIM:tTATION 

The applicant further declares that he had fi led 

the representation dated 29 iø99 açainst the adverse 

remarks in his ACR for the year 1998 as communicated 

vide Memorandum dated 29.9.99., The finalisation of the 

ACR for the year 1998 was communicated to the Applicant 

vide letter dated 4,3032 The present application is 

therefore within the statutory period of iimitation a$ 

provided under Section 21 of the Administrative 

Tribunals Actq 1985. 

FACTS OF_THE CASE e 

4.1 	That the Applicant in the present case 	is 

aQcrieved by the adverse remarks in his ACR for the 

year 1998. The adverse remarks were communicated to him 

vide Memorandum dated 29.9.99. The Applicant submi tted 

the representation dated 29.10.99.. The finalisation of 

the remarks was communicated to the Applicant vide 

letter dated 4.3.2002 of the Supdt. of Police, C81, 

Anti-CorruPtion 8ranch, Guwahati The aforesaid letter 

\ CNY 
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enclosed tho letter dated 21.i28ø2 of the then DIG, 

CBI North East Zone Guwahatj (Reviewing Authority) 

(Respondent No.1) and the :Lettei' dated 2.22002 of the 

then Add].. Director, CBI, East Zone, Koikata (Accepting 

Authority) (Respondent No. 2) The. letter dated. 

4.3.2002 enclosing the aforesaid •two different lettc•?rS 

dated 212,2002 and 28.2.2002 of Respondents No.1 and 2 

respectively implies the rejection of the 

representtian of the Applicant dated 291099 and 

-finaiisation of the adverse remarks in his ACR for the 

year 1998. The case of the Applicant in the present 

application Is that the adverse remarks made in his ACR 

for the year 1998 are baseless and the same have been 

macic in malafide exercise of power. These adverse 

remarks have been made in contravention of the 

instructions which are recuired to be followed by the 

Revicwing and the Accepting Authorities in preparIng 

the Annual Confidential Report of a subordinate 

official. It is noteworthy that the Reporting 

Authority had given appreciated and positive remarks 

for the Applicant. in his ACR for the year 1998. 

However, the Reviewing AuthOrity (Respondent No.1) 

without disclosing any reason disagreed with the 

• positive remarks of the Reporting Authority and gave 

aCiVerse remarks to the Applicant. While doing so, the 

Reviewing Authority (Respondent No.1) acted contrary to 

the instructions it is required to follow in making 

confidential remarks about its subordinat. The 

Accepting Authority acting in total non—application of 

mind accepted the remarks of the Reviewing Ai.thority 

resulting in finalisatic:>n of the Applicant's ACR for 
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c .  

the year 1998. It is pertinent to mention that the 

competent authority whi le' 'final isin the adverse 

remarks in the ACR of the Applicant have not dealt with 

the reasons for dismissing the representatjon of the 

Applicant. In fact, there is no whisper about the 

representation of the App:ticant in the letter dated 

4.3.2002 which contains two different enclosures in the 

form of letters dated 21.1.2002 and 28.2.2002 of 

Responderts No.1 and 2 respectively. From th 

communication dated 4.3.2002, only an inference can be 

drawn that the representation of the Applicant dated 

29.10.99 has been rejected by the Respondents. Since 

finalisation of the adverse remarks in the ACR of the 

Applicant for the year 1998 is in violatin of, the. 

establisheci principles of preparation of Annual 

Confidential Report, therefore, the present application 

is being fi led fo:,  Sxpunction of the adverse remarks 

made therein. . 

4.2 That th Applicant is an Inspector of Piice in the 

* Central Bureau of In.vestig.atio. Initially, he was Sub-

Inspector . in Ehe LJP'Polic::e and was later on appointec: 

as Inspector of Police on deputation in De].hi Special 

Police Establishment Division Df CI. After his 

appointment, the Applicant joined as :nspector, CDI, 

Anti Corruption Branch in the office of the BP, CDI, 

Anti Corruption- Braich, Shiilonçj in September 1993. in 

the year 1995, when the SP 's office was shifted from-

Shillong to Guwahati , the Applicant was also shifted to 

Guwahat i 
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4.3 That the performance of Applic:ant in CBI has been 

exemplary. In course of his service in CBI, the 

Applic:ant 	earned 	seventeen 	rewards 	and 	eight 

commendation certificates for his excellent 

invest:Lqation in various cases. Applicant also hndled 

certain highly sensitive cases like a case relating to 

fraudulent withdrawal of advance T.A. against the, 

Judges of the Hon'ble Ga..thati High Court as well as the 

establishment staff of the Gauhati High Court from 

Kamrup Treasury. The amount was to the tune of more 

than Re.. 38 lacs. In this case also, the Applicant was 

given commendation certificate as well as cash reward 

for his effective investigatic)n. 

Documents showing the meritorious performance of 

the Applicant and the awards received by him are 

annexed herewith as ANNEXi±L. colly. 

4.4 	That during september 1998, the Respondent No. 

1 was the Deputy Inspector General of Police, CBI, 

North East Zone and in the said capacity he was a 

Rviewing Authority of the Applicant. The Respondent 

No.1 met the Applicant for the first time on 8.9.98 

when he visited the office of the SP, CF3I. That day 

there was a meeting in the office to review the 

investigatiOr of the cases. The Appl :Lcant was one 

amongst other investigating offic:ers and Public: 

Prosecutors present on that day. In the meeting, the 

RespofldGflt No. 1 had an interaction with the Applicant 

and he questioned him as to why the Applicant had given 

closure report in RC_27(A)/9SHG. When the Applicant 

started exlai.ning to Respondent No.1, the latter began 



• 	putting hypothetical question to the Applicant which 

had no logical answers. The Respondent No.1 al'so 

hurni 1 i ated the Applicant before all the offcers whic:h 

he was riot supposed to do. During post lunch sessitn, 

the Applicant apprised the Respondent No.1 that the 

closure recommendatIon of the RC-27(A)/96-SHO was given 

unanlmcDusiy by the Dranch SP .Senior Public Prosecutor 

and Deputy Legal Adviser since there was no evidence 

and also that there were inherent defects in the FIR 

itself. However, the Respondent No.1 remained adamant 

and he abusec the Applicant in high pitch voice. The 

Applicant felt insulted and humiliated and submitted a 

iette' on the spot requesting the SP, CBI, (3uwahati to 

repatriate him to his parent department in the State of 

Utter Pradesh. 

Letter of the Applicant dated 	 to SP, CBI 

is annexed as ANNEXURE-A!2. 

0 	45 	That Shri. B.N. Mishra, the then SP, CDI, Guwahati 

(Reporting Authority) unde prssure from the 

Respondent No.1 -forwarded the request of the Applicant 

for repatriatior vide his letter dated 11.9.98. 

However, it is notewQrthy that Shri P.N. Mishra the 

then SP, CDI, 3uwahati in his forwarding letter dated 

ii .9.98 neither passed any adverse remark against the 

Applicant nor referred to the incident.OcL:UrrCd in the 

crime meeting involving the Applicant and the 

Respondent No.1. 

c'J. 
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Letter of SP, OBI, Guwahati dated 11.99E to DIG, 

CI3I 	North East, Gu.ahati, forwarding of, the 

Applicant 	for 	repatriation to 	his 	parent 

• 	department, is annexed as NNEXU8L2 

4.6 	That the Respondent Noi on receiving the letter 

-of SP, CBI, Guwahati dated 11998 1  immediately on the 

same very day ie 11998 recommended the repatriation 

of the Applicant to Joint Director y  East Zone, CBI, 

KoU:ata and while doing so, he made an adverse remark 

agaihst the Ap1 itant that 'Shri Yadav who was 

èieputationist from UP Police completed his deputation 

period and further it is found that his conduct is 

unbecoming of a CBI Offic.Va It it stated that such a 

comment of the Respondent No 1 while r'ecommending the 

repatriatloil of the Applicant to his parent department 

was uncalled for and unwarranted inasmuch as it was the 

Api icant who had taken initiative for his repatriation 

to the State of UP because he felt insulted by the 

behaviour of the Respondent No1 When it was the 

Applicant who made a request fo•r his repatriation and 

the SP,CBI had forwarded the: letter of the Appiftan.t 

• for such repatriation, the Respondent No.. I had no 

business to make an adverse comment while recommending 

the 	repatriation of the Applicant to the 
	Joint 

Director, East Zone, CBI , Kolkata.. This shws the 

animLts of the Respondent No 1 towards the Applicant 

Letter dated 119..98 of the Respondent No..i, 

recommendiflc the repatriation of the Applicant to 

his parent department i s annexed as AN NEXUREaAll. 

N 
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• 	 47 	That the aforesaid incient makes it apparent 

that the Respondent No 1 was biased and prejudiced 

against the Applicant and he intended to vict:i.mise the 

Applicant Since the Respondent No1 bore a grudge 

against the Applicant, he was not e>pectec:I to behave 

impartially in a free and fair manner while assessing 

the performance of the Applicant as an Inspector in 

CEiI, 

48 	That the unfortunate behaviour of the Respondent 

No. I and hisuncai led for observations against the 

App:licant while recommendig latter's 	repatriation 

• 	•resui ted in Appi icant changing his mind of going hack 

to his parent department. The Applicant instead decided 

to remain in Central Eiureau of Investigation and to 

leave it only with clean image. Since from the 

• beginning, the Applicant's performance in CE(I was 

exempiary, therefore4 it was difficult for him to go 

out of CE(I with unjust and uncalled for observation of 

Respondent N6.1. Hence the AppLicant changed his mind 

and wrote a letter dated 30.10,98 to the Joint Director 
V 

(Administration) 	CEil withdrawinc, his request 	
for 

repatrlat ion and stating that he was willing 	to - 

c a r' t i. n ie I n C 8 I 

4.9 	That the request of the Applicant for 
	his 

continuation in CEil and his withdrawal of his earl ier 

•  letter dated %.99S was turned down by the competent 

authority vide oTder dated 3.11.98 pursuant to which, 

the Applicant was directed to he repatriated to his - 

rde'r dated 3.11.98 was fol lowed parent department. The o  
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by messaqe dated 16.11.98 and the Applicant 	was 

direc:ted to be repatriatedforthwith. 

4.10 That it was under these circumstan es that the 

Applicant filed O.A. No: 333/99 before th e Guw au at i 

8ench of this Honhle Tribunal assailing the legality 

of the order of repatriation. 

4.11 That meanwhile vide memorandum Ncr. 	511/1/94 

(Pt)98-6HY dated :29.9,99, the Supdt. of Police, CFI, 

Anti-Corruption Eranch, Buwahat.i communicated to the 

Applicant the following observations in his ACRor the 

year 1998 

He has good very presentation of cases and 

expression. 

Very good knowl edge of I aw and procedur'e 

Very good in zeal and industry 

intelligent anc::i can grasp a point correctly with 

reasonable skill. 

Very good initiative 

Very good investigative ability .  

Very 	good ability to collect 	intelligencel 

information. 

Punctual in attendance 

Very good traits/special abilities. 

However, apart from these very good and positive 

re(narl<s, the following also appeared in his ACR as 

communicated vicle memorandum dated September 29, 1999 : 

(i ) 	He has a tendency to final ise cases without 

collecting clinching evidence. 

N 
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• 	(ii) He :is an 	indisciplined officer and exhibits 

insubordination occasiona]. iy 

Pursuant to the memorandum dated 29999, the 

pP 1  cant was informed that if he wishes to make. 

representation he can do so within one month from the 

date of 'ec:eipt of the communication 

Copy of the memorandum dated 29999 is annexed as 

ANNEXURE-A/3.. 

412 That since the .Appiic::ant's joining in CDI in the 

year 1993, this was the, first'.occasion when an adverse 

remark was communicated to the Applicant.,Not orfly that 

the ave'e remarks communicated were inconsistent with 

the very good and poi i ye remarks made about the 

App,licant, but the same were also lacking in material' 

particulars and were sweeping and general 	It is 

noteworthy 	that the positive remarks made in the ACR 

of the Applicant for the yeas 1998 were that of 

Reporting Aixthority whereas the adverse remarks made 

therein were that of Respondent No.. 1 the then Deputy 

Inspector Generi of Police, CDI, North East Zone, 

Guwahat i (the Rev i ewrig Authority) 

4..13 	. 	That 	the 	Applicant 	submitted 	
the 

• 	 representation dated 29.. 1099 against the' adverse 

remarks made in his ACR for the year 1999. 	The 

• repr'esentation of the Applicant was elaborate and the 

Applicant therein deait.with the sequence' of eventS 

which according tb him culminated in Resondent Na.. 1 

mak.ing such an adverse remarks against the App].'ic: ant in 

mai afide exercise of power.  
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py of the representation dated 291099 j 

annexed as ANNEXUREA/6. 

4.14 That the, Respondents sat over the representaticDfl 

of the Applicant dated 29.1099 and did not finalise 

the ACR of the Applicant for the year 199$ Meanwhile 

the 0 A No 338/99 was' hearci by •th is Hon bi e Tribunal 

during May 2001 and vide order dated 92001 the 

Hn 'ble Tribunal dismissed the O.A.No 338/99 an the 

ground that the deputationi5t does not have a right to 

continue an deputatiOfl if the borrowing department 

wants to repatriation on completion of his tenure 

4.15 That aQainst the order of the Hon 'ble Tribunal 

the Applicant preferred W,.P. (C) No 3420/2001 before 

the Division Bench of the Hon'bie Oauhati High Courts 

The Hon 'hie Gauhati High Court vide order .  dated 

5 2. ,,2002 dispbsed of the the W0P. (C) Na. 3420/2001 by 

giving the following direct ions to the Respondent 

• Central Bureau of Investigation 

() if the representation of the Petitioner against 

the adverse remarks for the, year 1998 

cQmmuncted to him on 29999 has so far not 

been decided by the competent autharity the 

decision - on the same be taken wi.th in a month 

(iiY whi:I.e deciding the representat10r as afaresaid 

the observations made regardin9 the correctnesS 

of the, adverse remarks made by the Central 

Administrative Tribunal should not he taken into 

con5iderat10I and the authority deciding the 

\ 
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representation should form its own opinion and 

came to independent findincis. 

(iii) After the dec:ision on the representation is taken 

as aforesaid, the case of the Petitioner for 

absorption in the CBI may be considered in 

accordance with the relevant circular's on the 

subject and entire service record of the 

Petitioner.. The result of the rept'esentation and 

any other relevant considerations inciudincj the 

Petitioner's application dated E3.9.98 or any 

previous appl icaticDn to the effect that he may be 

repatriated back to his parent department ayid 

withdrawal of that request after 9..9.98 may also 

be taken into consideration. This maybe done 

within one month of taking of the decision on the 

representation of the Petit iner against his 

adverse remarks.. 

With the aforesaid directions, the Hon'bie Gauhati 

High Court disposed of the writ petition with the 

observations that if the Applicant is adversely 

affected by any order that maybe passed by 	the 

competent 	authority, he wuid be at liberty 	to 

challenge the same before an appropriate forum. 

Copy of the order dated 5.2.2002 passed in W.P (C) 

No. 3420/2001 is anne>ed as ANNEXURE-A/7. 

4.16 	That in pursuance of the order of the Hon 'bie 

High Court dated 5.2.2002 passed in W.P (C) 	No. 

3420/2001. The Supdt. of Police, CII, Anti-Corruption 

Eranch, 	Guwahati 	vide 	letter 	dated 	4.3.2002 



communicated the Applicant decision of the competent 

author.ty in respect of the adverse comment in his ACR 

for the year 1998. The afor'esaid letter of the Supdt 

of Police, CBI dated 4.3.2002 contained two enclosures 

viz letter dated 21.1.2002 of the Respondent No.1 who 

at present is a Special inspector General of Police 

(Opeiat ion) CID, West bengal and the comments of the 

Respondent No.2 dated 28.2.2002. 

Copy of the letter dated 4.3.2002 alongwith two 

enclosures is annexed as 	 col ly. 

4.17 That the perusal of the enclosures of the letter 

ciated 4.3.2002 reveals that the letter of Shri N.R. Ray 

(Respondent Na..1 is dated 21 1.2002 and the same is the 

response to the letter of present DIG, cB:I:, NER dated 

(eligible)/2060. The aforesaid letter dated 21.1.2002 

does not show that the Respondent No.1 took into 

consideration the representation of the Applicant dated 

• 29.10,99 submitted by him against the adverse remarks ; 

:ommunicated to him. Similarly, the next enclosure 

which is the letter of the Respondent No. 2 dated 

.20.2.2002 does not show thit; whether or not the 

Respondent No. 2 applied his mind to the representation 

of the Applicant dated 29.10.99 aainst the adverse 

remarks. 	Apparently, 	both the 	letters 	of 	the 

• Respondents No.1 and 2 dated 21.1.2002 and 20.2.2002 

demonstrate total. nc:n-appiication of mind. These two 

letters also show that both the Respondents acted with 

• prejudice and they had a close mind in rear'd to 

adverse remarks made in the ACR of the Applicant for 

the year 1990. - 
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418 That the AppUcart in his representation dated 

29 10.99 dealt elaborately with the circumstances 

surrounding the making of adverse remarks in his ACR 

for the year 1998. From the facts stated by the 

Applicant in his r'epresentation, it was clear that the 

Respondent No.1 in his capacity as Reviewiiig Authority 

acted with malice while making adverse remat4::s. 

Similarly the Accepting Au'harity instead of 

addressing itself to the issues raised by the Applicant 

in his representation mechanically acted in the matter 

and simply aff:Lrmed/aCCePted the adverse comments of 

the Reviewing Authority in the AR of the Applicant for 

the year 1998. 

4.19 That the REviewing Authority (Respndeflt No 1) can 

only be justjfid in making adverse observation only ,  

when it has sufficient occasions and opportunities to 

assess the perfornanCC of the Applicant It is stated 

thatt he Respondent No 1 in his capacity of Reviewing 

Authority did not have sufficient oppcDr4tun i ty to assess 

the performanc:e of the App). icant The Respondent Na. 1 

took over the additional charge of D113, C131, NER, 

Guwahat.3. on 83.98 and since then during his. brief 

period of incumbency upto March 1999'1 he visited 

8uwahati an three/four occCSiOflS as would be seen from 

h is tour d i a ry 

Taken over additional charge of D):G, CBI 

NER Guwahati. 	. 

9.3.98 - Attended office of the DIG S  CB1 9 	NER 5  

Suwahati 

1.. 	 . 
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13.3.98 -do- 

11.3.98 - Left for Calcutta by IC 33 

27.3.98 - Arrived 	at Guwahati 

28.3.90 Attended office 	of 	the 	DIG, 	CBI, 	NER, 

Guw ah a t i 

29.3.98 - Departure to Calcutta. 
/ 

7.9.98 	- Arrival 	at Guwahati 

8995 Attended Crime Meeting at the office of 	the 

SP, 	CBI, 	Guwahati. 

9998 	- Departure to 	Itanagar. 

ii .9.98 - Arrival 	at Guwahati 

12.9.98 .-- I)eparture to Calcutta 

3.12.98 - Came 	to Guwahati 	in 	connection 	with 	the  

suicide of Sub-Inspector in CBI one 	Sandeep 

c3oyal 

5.12.98 Departure to calcutta. 

From the tO% diary as shown above, it is evident 

that the Respondent No.1 (the Reviewing Authority) had 

no oc:casion to assess the performanc .e of the Appi ic:ant, 

his nature, chaacter and behaviour as there was no 

appropriate interaction between the Respo;ident No.1 and 

the Applicant. In this connection,, it is noteworthy 

that since September 1993 when the Applicant joined the 

CEI on deputation, none of his superior officers orally 

in writing pointed out ahythincj like the adverse 

remarks of Respc:ndent No.1. The Respondent No.1 was the 

first senior officer who made such an observation 

against the Applicant and that also when he had no 

occasion of adequately interact ing with the Applicant 

as he stayed in Guwahati for a very brief period. 
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4.20 	That it is stated that the adverse remarks 

made by the Respondent No. 1 are perverse being based on 

no evider::a at all. The Applicants was never warned in 

the past He was never advised in the past. The 

shortcominQs that have been indicated in the form of 

adverserc?marks were:never pointed oiit to the Applicant 

at any point of time in the past. The sweeping 

observation made by the Respondent No.1 in his letter 

dated 11.9.98 while rcomrnendiflg the• case of the 

Applicant for repatriation.  'by no stretch of 

imaqiriation can be treated to be an advice in reQard 

to any shortcomitic in the Applicant. The aforesaid 

remark was absolutely vague and sweeping. Similarly, 

the adverse remark which was communicated to the 

Applicant vide memorandum dated 29.9.99 was equally 

sweepiflçj vaque and Qeneral. 

4,21 	That there were two different adverse remarks 

wh ic:h 	were 	communicated to the 	App 1 icant 	
v ide 

memorandum dated 29.9.99 
r 

He. his a tendenc:y to final ise cases without 

coilecti1cj clinching evidence. 

He is an indisciplined officer 	and exhibits 

insubordination ccasiOnally.  

The Applicant now would deal with the aforesaid two 

adverse 	 remarks in the light of his 	own 

performance in CI 	 . - 

- "Tendency to finalise caseS 

without coliectinci clinching evidence" 

\ 
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4q22 	That dur'irig first six years of his service in 

CEI, 	(1993--199E3) the Applicant investigated and filed 

charge sheet in seven cases ie. RC-27(A)/93-SHG 	RC- 

15(A)/93--SHG, 	RC-16(A)/93-SHG, RC-A)I94-SHG, 	RC- 

32A/94-SHG, RC:-3A)/96••SHG and RC-5(A)/96-SHG in the 

Court of the Special Judge, Assam, Guwahati In all the 

cases, charcjes are framed against the suspect/acc:used 

person and in no case, the Han'ble Court has passed any 

discharQe or acquittal orders to buttress the malicious 

and perverse idArse remarks made by the Respondent 

No1 in Applicants ACR for the year 1998 

4.23 	That it is a well understood practice in CDI 

and the same has also been clearly delineated in CDI 

Crime Manual that it is not the Investigation Officer 

alone (the Applicant was Investigation Offic:er at the. 

relevant point of time) who could finalise the case on 

his own and it is a collective responsibility of all 

• 	the CDI officers i.e.SP, Public Prosecutor, Deputy 

Legal Adviser, DIG, Joint Director, Asstt 	Legal 

Adviser, Legal Adviser and Director,CI etc 	depending 

upon the competence level of the case from 	the 

SIR/Complaint level to.itsverification, regitration 

of FIR, 	investigation, finalisat:Lon of the case for 

filing charge sheet in the Lat&j court etc 	In this 

c:onnection, the Applicant craves leave of this Hon'bie 

Court to refer to para 15/185, 25/82, 23/80, 22179, 

11/66, .24/164 of the CDI Crime Manual at the time of 

hearing of this case All the aforesaid paragraphs 

clearly shbw that final isat ion of the case is a 

4 

C' 
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collective 	responsibility of the 	various 	senior 

officers and the InvetiQatinç Jfficer cannot be made 

scapegoat. The Applicant also craves leave of this 

Hon 'ble Tribunal to refer to the relevant paragraph in 

corin'ec ion w th the same in his representation dated 

29.10.99 which is submitted arjalnsi the adverse 

remarks. 

DYERSENJftK_NO.2 	He is an inc:iscipli,ned officer 

and exhibits insubord,nation occasionally. 

4.24 	That it isstated that never in the past there 

was an incident suggesting that the Applicant is an 

indisciplined officer. it was never pointed out to the 

• Applicant, by any senior officer prior to making of such 

a remark by the Respondent No.1 Prior to the aforesaid 

adverse remark the service, career of the Applicant was 

unblemished. Applicant's service profile in UP police 

• running into sixteen years and in CEI spanning six 

years is without any blemish and at no occasion any 

adverse remark was ever made against the Applicant. in 

- any c:ase the Respondent No.1 hardly had any occasion 

to assess the Applicant and to know abut his nature s  

behaviour and attitude. There was no basis for the 

Respondent No.1 to make such a remark against the 

App 1 icant The remark of such nature ought to have been 

.upported by some material. Reviewing Authority while 

making such a remark ought to have pointed out that in 

the past these shortcomirgs in the personality of the 

App licant were pointed out to him. Urifortunately, the 

Reviewing Authority ARespondent No.1) remained totally 

silent about these aspects and only made a sweeping 
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remark 	to the effect that the Applicant is 	an 

indisc ip lined off icer 

4.25 	That it is noteworthy that the Reporting 

Authority marde highly appreciative andpositive remarks 

against the Applicant for the year 1998 The Reporting 

Authori. ty had an occasion to know the App I ic:art well 

It had suffcient opportunity to assess the performace 

of the Applicant and as such adequate weight ought to 

have been given to the remark of the Reporting 

Authc3ri ty unfortunately, the Reviewing Authority 

allowed h*s, personal pre judice to cloud his mid and 

deviated from the highly appreciative and positive 

remarks of the Reportin Authority which were made 

about the Appi icant While makin.g such a deviation the 

Reviewing Authority did not refer to any incident to 

- buttress his adveree remarJ.::s The remark made by the 

Repondnt Noi was sweeping, general and vague and was 

silent on material paticulars 

In this connection 	reference is made to the 

various clauses in the form for confidential report 

Reference is specially made to the Part-IV of thi fcDrm.. 

Clause 17 of the Part-IV contain a heading - 	Length 

of Service under the Reviewing Officer' . It would b 

curious to hote as to khat was written by the Reviewin.g 

Officer under this heading in regard to the Applicant 

• . inasmuch as the Respondent No. 1 in his :aracity as 

Reviewing Officer hardly remained in Guwaha;i during 

hid brief tenure as DIG, C131, NER- 

NI 
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Referece is also made to c:laLtse 18 of Part"-IV of 

- the form which contains a heading -- "Do you agree with 

the remarks Of the Reporting Officer ? if not, indicate 

briefly the reason- for diaçJreeinç4 with Reporting 

Officer and •the extent of disagreement against - the 

respective column. (Explanation) Officers are 

expected to c1ea'1y mention whether or not they agree 

with the remarks of the Reporting Officer against 

various items. Their own per'sonai/eneral remarks a).o 

be added here." Similarly, c].ause 19 contains a heading 

"Overall assessment of performance and qua). it ies" and 

clause 20 dea.ls with "Comments on the gradings of the 

Reporting Officer". 

l 1 the aforesaid ci. uss are in Part--IV of the 

form which is required to he filled up by the Revi ewing 

Off i:er0 From the perusal of the various columns in 

Part-IV of the form, it is clear that the Reviewing 

Officer is required to act obiectivel.y while assessing 

the remarks of Reporting Qfficer made abou.t the officer 

reported upon0 In the present case, from the nature of 

remark made by the Respondent No. un his capacity as 

Reviewing authority it' is clear that the Respondeftt 

No.1 did not act objectively and insteaci he acted 

mal :ic iousiy with a preiudic::e mind to mal ign and tarnish 

the service career of the Applican't. 

Sample copy of the form for ccnfidential report 

pertaining the required instructions is annexed 

as NNExURE-/9. 

'0 

\ 
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426 	That in the present case, the REporting 

Officer acted fair].y and made an objective assessment 

of the Applicant in writing the cnf idential report 

tJnfortuflatelY, it 'was the Reviewincj and the Accepting 

Authority which failed to act objectivelY and 

	

• dispassic)natelY 	
The facts and circumstances of the 

V 

 case c], early show that the FeviewiflQ AuthoritY had its 

own personal agenda to settle score with the Applicnt 

and primarilY for the purpose of mal igniflçj nd 

tarnishing We service career of the Applicant, the 

Reviewing AuthoritY deviated from the remarks of the 

MoreaVr, the Revi ewing AuthoritY 
Reporting AuthoritY.  

was clearly prejudiced against the Applicant and as a 

result, it failed to be objective in its assessment of 

the Applicant This coupled with the fact that the 

Rev i ewing Authority had nq adequate opportLn i ty of 

knwiflg the Applicant and of assessing his performance 

it clearly erred in hastily making an, adverse remark 

against the Applicaflt 

427 	
That the factum of Revie4ing AuthoritY acting 

with bias against. the Applicant is borne out from its 

previous behaviour of making an observation against the 

AppliCafl in its  letter dated 11 O998 pursuant to which 

the letter of the Applicant of even date was forwarded 

wherein the Applicant had requested for . his 

repatriation. The ReviewinQ Authority, therefore, ated 

with hias and mal ice id mkincj adverse remarks against 

the Applicant. ApparentlY, the adverse remarks made by 

the Rev iewiflQ AuthoritY was without any basis • and 



consequently, the same were sweepincj 	ceneral and 

vague - 

4.28 	That 	it was incumb?rt upon the Accepting 

Authority to apply its mind to the representation 

submitted by the Applicant against the adver.:e remarks 

There is nothing to suggest that the representation of 

the ppl icant dated 29 i0 99 which was submi tied 

against the adverse remarks communicated to him vid 

memorandum dated 29.9.99 7  was taken into consideration 

at all whiie accepting the adverse remarks made by the 

Reviewing Authority it was incumbent upon the 

competent authority to address itself to the issues 

raised by the Applicant in his representation against 

the adverse remarks 

4.29 	That the b'i as and mci ice of the Respc:ndent 

No1 and 2 is also seen in the fact that both these two 

Respondents sat over the matter for a very ]oncJ time 

Though the •repres . entation of the Applicant on 291099,, 

but the same was never disposed crf. It was cniy after 

the. order of the Han b Ic Sauhat i High Court dated 

5 2. 2002 passed in W. P (C) No 3420/2001 that the 

letter dated 432002 was communicated by the Supdt of 

Poiice . CI enclosing the letters dated 2B2.2002 and 

21.1 2002 of Respondent No 2 and 1 respect iveiy 	it 

is 	therefor'e seen that both the private Respondents 

moved in the matter only when the order was passe 	by 

the 	Hon b1e Gauhati High Court in 	WP (C) 	
No 

3420/2001 

N 
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4.30 	That 	in the present c:ase, 	hoh 	the 	Rs-p-on-dents 

Noi 	and 	2 did not have the conpetence 	of 	taking 	a 

final decisiori on the advere remarks in the ACR of the 

Applicant for the yar 19-98 inasmuch as the 	Respondent. 

No1 	is no longer in CI. and at-preseSt 	is 	4orking 	as - 

Sciai 	Inspector 	General 	of 	Police 	(Operations) 

• Criminal 	Investiation 	Depyrtmenj 7 	West 	Bengal 	The - 

letter 	-datec-2ii-2ø32 was written by 	-the 	Rspondent 

No1 	In Iho aforesaid capacity. 	Hence, :th.e 	Respondent 

No 1 	'was 	not the competent .authrity to 	act 	as 	the 

Reviewing 	Authority of-thp Applicant while 	fi-nalisi-ng 

the Annual Confidential Reportaf- the Applicant for the 

year 	
1998 	Similarly, 	the Respondent No 	2 	'-also 	does 

not 	have 	the 	competence 	to 	act 	as 	the 	Accepting 

Authority as he has been sup.erannu ted 	The 	Repondeflt 

No2 	sent his final comments- on 22202 	i.e 	after .  

his'SuperannuatlOfln 	 ' 

4.31 	'That pursl.Laflt 	to the order of. the Hon ble High 

Court, 	now 	that the Respondents- have 	f.nalised 	
th 

adverse 	remarks-in the Appi iants AR for 	tte 	year 

- they are 'going -  to take 	a final' decision 	an 	the 1998 
1 

7  

matter pertaining 	to absorption of the, Appic-añt 	in the 

CBL 	While consid'erinq the case of the 	Applicant 	
for 

his absorption 	in CBI., 	the Respondents would 	certainly ' 
- 

- 	 consider 	the 	adversb 	remarks .in ,: the 	ACR 	of . 	the 

Appliant for the year, i996, 	The Applicant has shown as 

• 

, 
to- how the adverse remarks in his ACR for the year 1998 

are not 	sustainable 	in 	lawfl 	Therefore, -the- present case -' 

is a 	fit casd wherein 'th-i 	Hon 'bie -Tribun-1 	
-during 	the 

' 	 pendency 	of the present application may he pleased 	to - 

cJ 
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direc:t the Respor::}ents not to take a final decision on 

the 'matter pertain:ing to absorption of the Applicant in 

1?CBI 

432 	That the Applicant files this application 

bonafide for securing the ends of justice 

5., GROUND FOR REL:CEF_WITH LEGAL PROVISIONS 

5.1 	Because the adverse remarks are sweeping 	vague 

and ceneral 	These remarks are perverse in the sense 

that there is no material to support these remarks 

5.2 Because the Reviewing Authority (Respondent No.1) 

made the adverse remarks out of malice with the 

intention to humilia'e and harass th e Applicant. The 

remarks were made with the pre jt.kd iced mind and as such 

the same have no :iegai sanctity. 

• 	5.3 Because the Reviewing Authority made the adverse 

'emarks acting contra'y to the remarks giVen by the 

Reporting Authority. While deviating from the remarks 

civen by the Reporting Authority, the Reviewing 

Authority did not give reasons justifyinç making Of 

adverse remarks. Moreover, the remarks were . made in 

contravention of te instructions containeci in the 

Annexure-A/9 form. 

5.4 	Because the REviewing Authority had no occasion 

to assess the performance of the Applicant as it did. 

not . spend time in Guwahat i The Rev i ewing Authority 

.caie to GLwahati for a very brief peraod an& barring 

1/2 occasiOns, it did not even meet the Applicant. The 



25 - 

Reviewing Authority having no occasion of assessing the 

perforcnance nature and character of the Applicant for 

the required stipulated per'iod, it had no competenc:e to 

act as Reviewing Authority of the Applicant0 

55 Because the Accepting Authoi'ity (Respondent No2) 

acted 	with 	total non--applicatiafl 	of 	mind 	and 

mechanically affirmed the adverse remarks of 	the 

Rev i e w i rig Author i ty 

56 	Because in the communication dated 	432002 

intimating the Applicant about the final isation of 

adverse remarks in his ACR for the year 1998 and the 

two different letters dated 282,2002 and 21 1,2002 

enclosed therein, there is no whisper to even suggest 

• that the competent authority took into consideration 

the representation of the Applicant dated 29 1099 

which was submitted against the adverse remarks0 It Was 

• incumbent upon the competent authority to ey.amine the 

representation of the Applicant and only thereafter the 

decision could have been ta::en c:n the finality or 

otherwise of the adverse remarks in the ACR of the 

Applicant for the year 1990. 

5.7 	Because the final isat ion of the adverse remarks 

in 	the ACR of the Applicant for the year 1998 is 

contrary to the order of the Hon 'bLe Gauhati High Court 

dated 5 2002 passed in W0P (C) Nc0 3420/2001 In the 

aforesaidorder, Hon able Gauhati High Court directed 

the Respondents to take an appropriate dc.?cision on the 

representation of the Applicant against the adverse 

remarks which was then pending before the Respondents. 
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However', the Respondents have not conside r e d 	the 

representation of the Applicant at all and they have 

final iseci t h e adverse remarks in his ACR for the year 

1998. 

5..E3 	Because the adverse remarks in the A. 	of the 

Applicant ' have b e e n made in violation of the 

established principles of law which are required to be 

fol towed by the Reviewing and the Accept inçj 

Authorities.. 

6.. DETAILS_OF REMEDIES EXHAUSTED 

That in t h e p r e s e n t case, no other adequate 

alternative remedy is available to the Applicant under 

law.. 

7. MATTERS NOT PREVIOUSLY FILED DR PENDING DEFORE ANY 
OTHER COURT 

T h e Applicant further dccl ares that no other 

application, writ petition or suit in respect of, the 

subject matter of the instant application is filed 

before any other Court, Authority or any ether Be'nch of 

the Hon 'ble Tribunal nor any such application, writ 

petition are suit is pending before any of them.. 

B. RELIEFS SOUGHT FOR 

8.1 Expunge the adverse remarks in the ACR of t h e 

Applicant for the year 1998 - 

8..2 Pass such other order'/oiders as may be deemed f i t 

and proper in the facts and circumstances of the 

case for securing the ends of justice.. 

8..3 Award cost of this case to the Applicant..  
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9. INTERIM ORDER PRAYED FOR 

Pending disposal of the appliçation 	be further 

pleased to direct the Rspondeflts to desist from taking 

a final decision in the matter pertaining to absorption 

of the Applicant in CF3In 

10, fl 

The Appi ic:at ion is fl led through Advocate. 

un PARTICULARS OF THE IPO I 

(j) 	InPnOn No, 	: 

Date 

Payable at 	: Gutahati 

12. LIST OF ENCLOSURES 

As stated in the Index 
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V F R I F I C A T I 0 N 

I 	Suresh Pal Sinçjh Vadav, son of Late Netra Pal 

Sinqh Yadav, aged about 43 years resident of Dorothy 

Apartment q  4th Dye Lane ADC J  Tarun Nagar, Road 

Gui'mhati do hereby solemnly affirm and verify that the 

statements made in the acompanyincj application in 

paragraphs 

are true to my knowledge ; those made in 

paragraph 

being, matters of records are true to my information 

derived therefrom and the rest are my humble 

subrnissic::'ns before this Hon 'ble Tribunal I have not 

suppressed any material facts 

And i sign this verification on this the 	day 

of March 2032 at Guwahati 

4 
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ft 	ANNUR2A/5 

No, 	 /CON/l/94(pf9801.1y 

0121710(;pj1, StJPj)T.O1, POLICU 
.• "•. 	 : 	

ANTI CORI{UPION B1{ANCIJ 
GUWAIIATI 

1 	" 	 ' 

I. 
Dated 

- ~46ndiy f  Scpteml)er T3
, 1999 

Shri S,P,. Singh Yadav, lflSpcc(or, Cifi, ACB, Guwahatj may note that following 
'obscrvii ion have been made in his ACR for the 

year/period 1998. 

1., 	lIe has very good PrcSelt(Juiofl of cases and expressjo,:. 
Veiy good knowledge ofLaw and Procedure. 
Very good in Zeal aird Indusiry, 

lfltelligei:t 0/1(1 can grasj a poi,,( correct!j ,  with reasofla//le pee(l. 
• 	Very good lniiiatj, 

Very gooti In l'C.Vljalj,C 4/)i/ify, 
Very good 	 y to collect J/zlellige,,Ce/Iflf0,.,,1(,1Q,, 

• 	8. 	P"c(IuzI i/I (ll(en(/(jflce, 	• 

Ve,y good i'ui(s/,ecjc,/ Abiljij5. 

Followilig rcInarILs also appeIrcd h l his ACR. 	 ' 

1. 	He has a tendency to finalise cases Without collecting clinching evidence, 
• 	2. 	He i's an IndiscIm?e olficet and ex 

. 

hibits iflsUbordinaUon occasiorilly. 

In case Shri Suresh Pal 
Singh Yadav, Inspector wishes to make I'eprescl)la( ion he call do so WI (hi ii ouc month of he receipt of (Ii is Comnhi,,i ication. 

I ' 	
- 	

• 	 •" 	 ,,•\ 
• S 	

(OMPS) 
Superjn(ctdcnt of I'oI ice 

• 	CBI :::ACB ::: Guwahati 
''•sj Süres P SIn1i Yadav, IIspec(or 

C131, 1iiti CorruptIon l3rancl) 

' S 

1 
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AIC  

L)1rec:tc:r' 	[:81 
cco C:..3i1 	1. 
L. C) cl .1. 	Fc:ac 

ew Delh:i. 

hroug'n 

e 	cit: 	(Di' Fi ice s  
C;BI/AC8'/SPE 
IS 	ah at  J. 

YOW 	N'emoNo,, 	5 11 /c,:ON/ 1 /94 (Ft ) /9HH.3Y ( a ted 
;:ci,, 1999 

:tl'7' 	r'e'fer' aaF::c:ve 	'er'eby I ;as 	c::ommun:i.cat;ed 
to make representat :,on i i any ac ainst the 
obse r'v at I cans made in my ACR for the year /pe r I ocl 1998 
as reproduced hereunder Ad " verbatim 

I 	He has very cjood presentation of cases 	and 
expreic:n 

2 r Ve i"y ç,juod :5130W 1 edc e of 1 ai alncl p rc::c: ec:iu re 

3 Very qooc: in zeal ancl industry 

Intel:Licjent: 	and can cr"asp a point 	CS:orY"eC:ti.y 	with 
reason ab 1 a 	a ad 

Very nood initiat:ive 	 - 

Very ciood investi ative ab:L :iit, 

Very 	Qood 	ability 	t c"f 	collect 
intel i :lqence/ information 

B; Punctual in attendance 

9 Very Qood tra:iisi'spac'ial abiiitas 

Fall owl ng remarks also apLDe  ared J. n his ACF 

1 	He has a tendency t:o f J. nal I z a cases 	w:i thout 
coliec:tin9 clinc.hinq evidence 

2 	He 	is 	an 	:i. nd I sc i p1 in ac: 	off i c e r 	a n d 	a xh lb :i 'I:: a 
:LI3s...(bordinata occ::asionai. ly, 

General Submission : 
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1 [ have reasons to bel :i eve that adverse remarks made 
in my tCR were not by the Report i.nc Authority but by 
the Rev iewinc Authority. ihene were certain incidents 
in 	the past due to which 1 have reasons to believe 
that the Revewinq (uthc:rty (the then D]:o, NE:R 	EThni 
NR Roy) bor'e a o Tudce aç-a:inst me and despite 	the 
qradinc:i 	of 	uvery c:ooci 	•j vpn 	by 	the 	Feç:otInç 
(uthor :i. ty 	he as a Rev i ew i nc Authority q ave me the 
cJradinQ 'c:ooc:i 	wiile ma::inc:j adver'se remar::saQainst 	iie 
which 	form 	subjec::t 	matter 	of 	the 	present 
r'r'esentat:jon. In the present representation I wi iL 
fiHI<e mv submission proceed:inc:j on a premise that the 
adverse remarks were made bye Rev:iewinq Author:i ty 
and not b''the Reporting c:utr1c:)n1 ty 

2 	It is at. ated that the then Rev i ew:i nq (.thoni ty 
N.R.Shri 	 Poy met ra for h' first I inca on E - 	i when 

he 	visited t. cc office of the SP, CBI. That 'J iy 	t P 
was a meet; Iricj in the office to review the :invsto.. tion 
of c: ases i was one amonc 0th en invest i get :1 nçi off Ic ens 
and PPa; present on that day. In the meet mci he had an 
a]. tercatic.in w:i. th me and c:tLrestioned me why have I 	g  van 
Li oui'r- 	report 	1 0 	kL ' c." / 9( -ofl 	aJh n 
emplaining him the case, he was 	( 1ira 3  hy1c'ti' Ucci 
questions to me which have no ic:igical answers. He 
humiliated me before allthe o ffice rs WhJ h he 
supposed to do Ouninc: post lunch session .1 appraised 
him tO t closure recommendation I f the hi 	' 	i6 Et lu 
was 1)1 yen m..mnar-  Lmc:Lmsiy by the hirancn bE'. S r. PP and LiLi 

ms:i nc e th are was no evidence and a 1 so that .. here were 
inherent defec::ts in FIR itself as described in 
paracraphs hereinafter L::'ut Sr:i NR Rc::y was adamant and 
abused me in ......1gb pitc::h I felt maul ted and humi : i ated 
and subm:i tted a Letter on the spot: request: :inçj me to 
r'epartiete to my parent department blnce I c:o.tid not 
rel lab the hUcnuIl at:i.on and abusive nature of treatment 
by Sri NP Roy on 89,98 in ci....,imne meeting 5  I was forced 
to aubm :1. trap resen tat :1. on to the SF' /CB /GF1Y seek i rig 
rapartiat ion to my parent; department . Eiri SN Mishra, 
SP /1:51 unc:i a r p ressura from NR Roy, DI 5/1251 rec::ommend ad 
for my repartiation. it is signific::ant to note that Sri 
BN Nishra, SP/CBI/GHY n e ither passed anyadverse "CII I 

nor faP the inc:icien.tc.ic:currec in the crime meeting 
in his recommenciatjcn dated 11. 9.98 .,  

Shri Nh koy., 1.)iu/uSI on the very same day i a 
11 99S of 	re c::ei v:inq the abc:vesa:id Letter of 	SF'/C}3I 
dated :11 99&3 whi Ia recommending repartiat:ion to JD (EZ 
Calci......ta 	made an adverse c::omrnenttrmat ''Sri 	'(adav 	who 
was a deputat: ionist from 1J P 	Pol im .a c::omp.Leted his 
ciepr.Atat:lc:)n 	pericic:i 	and f.mrther:itis 	fc:ii.rnc:1 	that 	his 
crric:luc:i; is unbem::oming of a SEmI Officer' which is quite 
r.ncal :t ed for and appears to have been made with a pre-- 

1 annm:?d 	and 	mot I vated intent Ion 	to 	secure 	my 
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repart:it:ion from H.O.by •cjivir'c a false and mislead:inc:ç 
p:Lc:;t.Ar'e 	to 	superior 	ç.yf.fii..:çS.s 	f31ii'j 	NR 	F c:) 	in 	the 
atcr'esaci 	letter 	to 	H.O. with 	de'f:Lnit:e 	mal ic::e 	ar.:: 
motjve 	fi.ttier 	Ini:.1ed the ICI. that 	t 	cc:npLeted 	m,' 
det.itat; ic::n ç:r:iod thc:uc:fh my c:e:utation P?r:iod was 
e:xterec: upto 23.9.99 by H.O.as also referred to by 
the sP/c:slI in his aforesaid letter. 

Copy of my I e ttei" to SR/Pp i ann axed as nne xra- 

	

Copy of bP /Ld I /GH" I at tar to D (3/CE I 	dated 
11 9,98 annexed as Ann ?xLAre-E{ 

c• of t)IS/CF31 Shi NR Roy a I. etter dated 
11 998 to 3D (EZ) Calc:utta annexed as Annexure- 

:y 	
Unc:al. lec:l for cbsai' V;t1O1 which Shr:i. NP. Roy macia 	on 

my application for repartiation has been assailed by me 
befc::re the Gi.uLjthat i Denc:h of CAT in DA 338/99 In the 
said GA, 1 have made a prayer for a>punt:ion of those 
marks he Sa3.CJ GA has been admi ttec:i and the Hon 'bi a 
Tr:ibunal has also passed an interim order. It is st:ated 
that conduct of Shri HR Roy in makinq an unwarranted 
and unc;:a.lecj for observa'l:ion:in my appi :icat ion for 
repartiation :iean indication of his mal :ic:e towards me 
wnlch c:i.ouoed his mind and severely prejuorcea niem, 
Shri Roy actingreviewing Authority therefore I r ) ad 
to be ooj act :i ye and disraionate in Ii ma approach 
tE:nlncrds me and as an act of vendetta s  he altered the 
çrad i ncj oft he Report :i. nn Au thor i ty and made adverse 
entr I as without any basis 

4 	It is stated that Reviewino Authority can only be 
Justified 	in flinç adverse observations only when it 
h as surf ic i ant oc:c ac: ions and opportun :i t i as to assess 
the performance of the concerned Gove rnment officer. It 
is stated that Shri HR Roy did not have sufficient 
opportun i tv to assess my pe rf c:rmanc a , Sri HR Roy, the 
DIG/CBI/Calcutta took over the (i( ( (Ii d charge of  
Dl:G/CEII 	 on Bt.h Marc:h 1998 and sir'c::e 	then 
c:ILtr:inc 	l-m:ic :mmief period of :irx:t.,(mni::IeIIt:::,' 1.IF:tc March 	1999, 
he visited 3/4cc 	tin 	Guwahati as uo ti ci 
from It is trtr di ary 

8th March 199 	. Taken over additional char'c:e of 
DIG/CD I ?NER/Gm.twah at I 

.it;iVr. i.. i .  1998 	 Attended 	 crff ice 	 of 
DI B/GEl I /NER /Guwah at ± 

10th March 1998 	-- 	 - do 

11th March 1998 	Left for Calcutta by IC 30 



2:7th Marc::h 1998 	 (rr i v ad at Buwah at: 

28th March 1998 	 (t lended 	 Office 
	

0 

DIG/OBI / 

29th Ma rch 1998 	- Dep a rture to Cal cut t a 

7th Sept 1998 	- frri val at L1LUL)ShSt I 

8th Sept. 1998 	 (t. I ended Crime Meat: :i nq at office 
of the SP /CD I /Buwah at i 

Sept 1998 	 Departure to I tanaçjar. 

11th Sept. 1998 	- Arrival at Suwahat:i. 

12th Sept 1998 	 Departure 

;rd I) cc 1998 	 Came to Guw ah at i I n conn ec t: j on 
wi tI'e suic ide of S I 	Sand eep 

SoyaJ 

5th Dec.1998 	- 	Departure to •c:alc::utta 

it 	I s thus cv I dent; t:h a 1.;  Sr :i MR Roy the Rev i ew :i op 
Officer has no occas:ion to assess my per'formance 
charac::t;er 	and ci isc::iol inc by int:eract:i.nçj me durinp 	his 
incumbency as DIG holding additional charge 0 1 
of DIS/c:BI/NER/GHy for a brief period 

S I joined CEll /CB/Sh i 1 i.onp Branch on deputation from 
Uttar Pradesh Police in 	p I rmc I 	 and llii ' no the 
period of :LaE:t six years of service as Inspector 	CDI 
I was c:ranted 16 rewards and c::onferred 8 commendation 
certificates 	by 	my superior 	officer 	for 	ood 

work/invest:ioat:icn 	Dur:.nq said period none of my 
super1ors 	orally or in writ inc po:inted out anyth:inp 
like the said adverse remarF::s of reviewing cf bar Shr:i. 
rii. 

Copies of rewards and commend at i cn cc ....j f icat;ca. 
(CC) annexed as inexure-D Colly (Dl to 025) 

6. 	It is submi t ted that the adverse r'emar4:s made 
a inst me are perverse be :i nc:j based on no cv idehc:: e at 

all 	I was never warned in the pasta I was never 
adv I sec:I 	in the past The short:c:c:Imincts that have been 
inc:i:ic::ated in the fc:irm of adverse remar1::s were never 
po:i n ad out to me at any polot: of I; ime in the o act The 
sweepinc:l obser'vat:on made by Shri MR Roy on my 
appJ,lc.:ae:ic:In 	for reparciation ..... to the effect 	t:tiat 	my 
?r:c31.lcjLu::i; is ur1i:3ecominc or a iJij. otf:icer by no st;r et:ch 
of :imac:jinaticin can he treated to be ad acivic:e in recjard 
to my shor't;cominqs The said remark was absolutely 

t 
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vaqL.teanc:i seep i np and the present arJverse remarks are 
no bett:er either. it is submitted that if the Reviewing 
Author I tv 	di sact reea. wi t:h the assessment 	of 	the 
Report :inp Aut;hori ty it must: suoport :1 ta3essciant: 
with material partIc1Alar.. The adverse remarks made by 
the Reviewing Authority are not susta:inabe in law for 
the si mp 1 e reason th at they are not sup}JOrt ad by any 
material particular which can s:'t:ant;iate those 
adverse remarks 

':;, The :instruc.:t:ions that are c:ontained in the form for ,  
confidential 	report; 	clearly indicates 	that 	the 
Reviewing AuthorityJ' '1 d undertake the duty of filing  

C T (fl '' Lh the high sense P° rc' j b i. t y 
instruct: ions state that the c::on'f:i.dent:i a]. repu'-t is not 
meant to be a 'faz.,lt'f:jncjino orr.:)c:ess but a dava1c:ocnent:a1 
one and the Rev i ewinc Ofiic::er must make the report with 
due care and attent:ion it is submitted that the 
reviewing Authority while dev:Lat:ic:n from the assessment 
made by the reporting Authority failed to e>ercise due 
c:ere and caution and made the adverse remarks wi thout 
any support. i nc mater :1 a :1 

Submissions in regard to adverse remark No1 9-le has a 
tendency to finalise cases without coUecting clinching 
evidence 

B. .Durincj last six years of my s.ervce in CBi 	I 
:investicjated and fl led charge sheet; in seven cases i 

SHG 	RC-15 (A)/93....SHG 	RC-'1(A)/93'-SHG 
5..I(Z, f( ....::2(A)/94--•Si•iG. RC'-"3(A)/96--SHG in the 

c:ourt of Spec: i al Judge Assarn Guwahat :i In all the 
c as as ch a rg as are framed eq a iflS 'I; the susp act / accused 
persons anci:in no case the Hon bl a Cc:urt: has passed 
any d :isc:harqe or accu , .• ...jars so 'far to buttress 
the malicious and perverse adver'se remarks made by 
Review:ing c:''f'fic.::?r Shri NR Roy )  DIG in my ACR for the 
year/peraod 1998 

ç: 	It 	isa well set;t:], ec:i fact: in CF'f in 	nr ..cf:icp 	and 
also as has been clearly delineated in CDI crime manual 
that it is not the I alone who c:ould 'finelise the 
case of his own but it is a co]. lec:tive responsibility 
of all the CDI officers i . sP, PP. DLA, DIG, 3D, ALA, 
LA ;:Di rector, CDI etc depending upon the c:ompet:encv 
level or the case fc ... rn the E:(icompi.eant level its 
ver3.'r:cat:ion rpQiCyt:cC of FIR, investigation,  
final:i sat .ion of the case for filing charpe sheet for 
law court; prosec:ution/depart:mente], action/closure 
report. 

In 	this connectioF .....it: is worth wt"ile 	to 	parsue 
fol lowirig 	para of osi 	criine Manual 

Para 	15/185 Page 56: 	As soon as the invest iqet ion 	is 

'c: 



c::ompiete 	thel o will :'epare the Final Repc::!rt: 	Par't-"I 
in the prescr'ibed form and subm:i t :i. 1; to the Branch SF 
who will pass orders in respec:t of c::a:s :invol vinc] non- 
azetted public servants and non-commissioner off:ic::ers 

and seek orders and instrt.tct:i.c::ns from the DIG or Head 
c:hf ice as the c:ase may be in cases of other 
c: ate qor I e s 

Parr 25/82q Paqe 33 N Sr., PP/PP & (PP wil I given 
final c::txnm(nts on final reports i nt:hose c:ases which 
are marked to them in the presc::ribed format Final 
Report (p.r 1 TiSr. r5 irP nF'' while rr in 

P 	Ii 	also given certificate that l 	have 	. 	lul 1, 
guIle triroupli the F P-I I have examinen c::ase diaries 
Statement of witnesses mater:i. a:t documents 9  plant of 
ac::tlon q  :jet:a:i.s at exhio:ics etc thorc:ucih1y before 
giVing my c::clmnIents and op in ion 

para 23/80 Page 32 & 33 	(i:i)Sr. P.P.will comment 
on FR-I & FR-I.I scrutinize the charpe sheets to be 
fileci in Court: and prepare draft sanction order.  

i<: 	In c::ases which 	are 	to be sent up for 	RDr., 	Sr. 	PP 
1 lL 	be responsible 	for the preparat:i.on of 	draft 

c:h arges statement 	or a:i : ep at ions and 	list 	of 
witnesses list 	of 	re] i ed upon doc::uments etc 

Para 22/79g_.2 2 The duties of .DLA will include 
among others 

I ) 	Ci v :1 nc:1 	commen t;s on Fin a]. Reports in a :t I. 	c: ase 	of 
central un its comments on Final Rep orts of I H 
Branches 	in c ases:. ad a Inst cir oup A & B of fic:: ers 	C v i 
chec:nc 	of 	p 's report dr'ift sancl.;:ion order 	for 
rosecC..ct:ion ciratt charges, statement of allegat:ions in 

cases in which comments are g:iven by hm on Final 
Reports ac:cord Inc1 to L.cJ::1"-ara1ai1d II above (vi :i 
Scrutiny of results of court: trials and IDA's and 
scrutiny of coi.trt di ar:i es in rtzspec::t of c:ases of the 
Branch 	(v:i ii) scrc .... ;iny of exoneration c:ases and 	those 
of inadec:Iuat:e punishment mentioned in sub -"paras Ci 
and ( i:i. ) above. 

Para 	11 /6G 	Page 	30 	D 	F:owe c - s 	But :i es 	and 
Pespons:L b :1, 3. 1 ties of Branch SF 

5 required to supervise the work of a].]. 
sec:t:lons of his off ic:.e and l:;ocontroi and c.]u:ide 
enqu :i r:i. es and invest iqcrt :io ri.. 

ra4/i 4  Page 55 Prop res'a Report - The prog ....ass 
made in ever-v c:ase req:isterec: aft er obtaining the 
orders of the H.O. should be intimated to the Reg:ional 
Office/DIG officc...hrcuc1h progress report wrii.cb should 

1 1 y IcL'(I Y1 	ILLI _ 	LLL.L i. 1 !Lic 	cLJJ W .i  R. 
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To pr ::F:p4Fc::r) F:)E:RScjNi., i. Y BY THE F' w m RE:FER9\CE TO 
I"FiE i r!Vr.:b i GTI(:J ro: OUR I 	THE: PER I C)D UNDE:R REVIEW 

The OP must; ensure that the PR is a •'' r i1!dC)< of 
the Op 'S.. own apprec i a U ion of the :i nvest.igat ion 
c:;cric:ft.c::ted unc:ier his sur)erv:Ls1c:)n by the J. 

P a ra 1 ,;U20s , F ape 60 i MONTHLY PROGRESS 	REPORT 
Peg ionai Branches wi]. ]. submit similar MPR s mr egard 
to 	ases wh :1 cii Li as been c :t ass i f :1 ed as important 
replc)nal iiranch c::ases'fol :i::i'. .i [1 be prepared by the 
Link DIG and slAbm I t. ted to DC::B i through the JO and (DCB I 
conc:erned 

Para I 8/207 and 19/208 Page 6:1 P OF S REPORT AND 
E:rcL..os.........OP s report is a very :Lmpor'tani; 	documents 
and should be prepared PERSONPL.LY by the Op 	The 
concerned depart:ments (Government under takings assess 
the C) C 	investigationof their cases C) Ply on the 
basis of the SP 	report 

The 	internal 	cJ:i. 1 feren:::es of 	c:p:inicin 	amcncj 	081 
oficers should not find mention in the OP 'a report 
which should ..dvance all arpument and to just I fy the 
final orders passed by the c::ompetent authority in the 
ro. i 

The toi.Low:Lno shall fcirm the enclosures of the 
Op s rei:icn....  

J)ft oanc::t:Lon order whic::h should be prepared 
r'l i' b. tfie Sr. PP or jDFD  with the assistance of 

he 1.0. ul i c• F L'[ \ of t T' draft sanction C. d'r 
smnuld be sqned by the Law Officer who prepared if and 
the ID. 

(ii) 	Draft ar'ticle of c::harcjes and statement. 	of  
imoi...Uation'i. which 	should be prepared and signeci by 
both the oft ic::ers mentioneci above 

LIStS of witnesses and d:::wnents should be 
prepared by the IL) and checked by the Sr. P.P.  

(iv) 	Statement: 	c.........ie 	accused 	in 	n"''-'' ative 	form 
foi J.ciweci by spec:: :i. fir:: c:iuest ions a no a riJers 

(v:i ) 	 0;omments of DLA with the 	c::c:ipy of OP S repc:r1.; 
shouLd be sent to the 	c::vc:: 	If DIG and or other sen :Lor 
officers diffE'Trlt fr'ntyi 	the r:c)cI)mAIit; of the DLAI then 
c::opies of 	nc:tes/c::omment;r;/ParaEi orders of such of 	leers 
which :ted 	to 	the of passinç the 	f:inal rder's should 
also be sent 	to 	..... 

Para 64 Pacje 28 
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JF"ft"'1 IONS or:'  r: :t: o cc:N.!'rRO... L I NO CBI :ERfNCHES 

The )IO 	t.i. 11 	'furc tic' as 	sen:.or c:çi'atic:al and 
ax ac::ut i v a aut:hor :i tv 	and 	be respons ± b 1 a y an a ral I y for 
the 	c::c:1 3. at:: 	ion 	of 	:in'format ion 	and supervision of 
ir'v eat :ic:at :ic:n 	of 	:Lm:)crt ant; 	cases.  

(v ) 	supervision of enquiries and investigati , on 	ir'tc: 
c:ases :invc:lvincj 6"c:i.tp (. & R of -f:icers 

(vi) Sc::r't:i.ny and passinc of f:inal orders in all 	c:.sea. 
c::'ft he type in (v) above The DIS s scrutiny report in 
c;es in whici' D/cM)CSI DCBI are competent to pass 
final orc:Iers (ps per circ:ular No 21/20,'87PD dated 
12,5 E38 ) should be forwardec: to the Head 0 -fl ic:a 

(ix) Prcjress of c::ases in courts and departmental 
i'cceec: irita 

b':Lm:. 3. arly 
JD/cDcBI/:oCoI 
scrutiny of in 
orders in this 
manuals 

the hut: i as and 	re's pons :i b iii t .i as 	of 
L/LP etc reqard:inp superv:ision 

ast :i cj at :i. c:n reports and p ass i ncj off in aL 
repards are prescribed in the CDI crime 

lt'.is obvious that the said adverse remarks 
that He  is in the habit of filing c:harga sheet w:ithout 
c::ollec:tinç,) clinching e,deIceu  is absolut;ely malic:::iou 
and was tiade aol ely for the purpose of setti. inp. 

personal score wi t.:h me 1 have shown above that 'fi 3. :inc: 
is not the job of one .'individual alone:', and the 

whole c:ha±n of c:ommand has to ac:t in tandem Hence the 
adverse remarks made apainst me is without any basis.  

13 	It:iI"ric:jhly uc'uJa1"T"anteci and a. JE-ar:):Lr'1c:J retnark 	that 
is in habit r, r filing charge she et  

co]. lec::t :inc 	c::1 inc:h:inçj evi d ence 	hc:weve'r, the 	fac:t 	is 
that whatever and whic:hevar case is e;dor'sed to ma by 
Branc:h OP Ihad c:c:nduc::tec:I thorough and exhaust :i ye 
invest iqat ion inasmuc:h as ....tat; many new c:ases were 
reqist;ered whi 3. a conduct:ing the invest:ic:ation of narent 
cases such as 

C ± : FiC....2 C . / 	sHc; & r:c:: ....I ( ) /96 SF10 wh ii ei n vt: at: i q at i nç 
RC-'-16 () /93'SHG 

(ii ) 	r:lf ....... 3(:)/96.cf:' 	& 	fC5 (c;) /96...SHEi 	wriile 
invest ipat;:i np FC-f) (A) j4-uiO 

(i :i I) 	Submit;tec:I 	verified 	in'foi'nat.:ic:n 	reflc)rt 	tor 
rec3ist'r"at: on of 3 separate cases while 	:ive: :iq-atinq 

(A) ,'?8-sHe at present under invest :içiation 

(iv) The High Court referred and montorec:I case No PC---
34 (A) /9é.... c:.4q was repistered on the Local Audi. 1; 	Report; 
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of (% 	a.td:.t) Assam for de falc:at ion of Rs 	24 la<hs 
approximately 	f1.y. ffl Gauhati ,  High 	LouT't 	and 	KarnT'Ltp 
Ire asu ry ciur :i nc. July 1990 to Nçi  ecnb: e r 1992. Howe v e r 
durinc 	investiration by me 1  i t was + c1 :4 that this 
raudul ent dr'al was c:ont inuinc frc;:m 1985 i tnJ f a n d 

t h at cicrfalcat.:n was actually to the i ,-c• of Rs 	39 
lakhs 	(apprc:> ) 	and accordingly, 	the 	sc:ope 	of 
1flv1?5t1cjatiO!1 	was 	eiarqed to 	unearth 	crmina1 
conasi rac:y 	wc:r1: :irui 	s:i.nce 1985 	wi thout 	detect:i. On 	of 
f raud 

Further 	:Jjr: 	sLbmtt::jn9 	rina] 	Report]. 	whi ch  
could be c:c1 if irmed from crime files I have scrupulously 
fo]. Iowa c:lal.1 the guidelines . .pfc:T'i .;ec4  in FR-I while 
analysincj evidences and have also pointed ioophoIes :in 
the system and I arises on the part of 
offici 1ls/c?Ia1- tfr1t' wh ich facili tatrzd the 	commiss:icin 
of c:: i' i me as a :io p0 in ted out H sucçjest :1. one for 
improvement of systems and plucg mci loophol as' in order 
to stop rec:urrenc:e of crime Of e imi I ar nature 

The Sr .  FF/DL,.( &h:i le anaysi nci evidenc::es in 	qiven 
C: ieee 	has c:c::iimei- cied on this 	aspec::t as c::oi.ii cI 	be 	seen 
from 	the 	ri.'''" in 	Final 	ipfl r't 	 1 : 
which are reprc:iduced hereunder 

coMNE:Nrrs OF 	irr/jrp C('LCrf' 	I ti FC3:4 
( ANNE xiJFE:-FE Fi8E. : 

"I c. is 	cj'th maci I: I on :i on 	he i in 	that 
c r th e 10  had done  labours 

aric:I ai ii. cd ti :ie. cr:irc: ast:c tic:iii the commission of c::r :iine 
of the nature r  f this case could hap penai 'ri p lace 

a 	T'el..r]. t he has :init:eci 	c:ii.it 	the 	lares 	in 
en f o rcemen t o f ex i s ting regul a ti ons and sug gestion p  
the improvement of 	tb a p y•  a sent system wh ic:: h 	are 
app a aring on p eq e 272 to 280 and for...h :i s en thus i asm 
and :t e!:ciur thaI 0 deserves cc:mmendatic::n by way of cash 
rewarc:ks of enc:ouraq ement 

Sd I- 
(JS TEF(N0) 

	

i)t../C8 1: /(L 3/L.IiL.Lj 	l ) 

	

COMMENTS pp  qp .. pp I N rc ti 	;NNE:xuRE: 	poc:' 1 

As 	I 	fc:unc: 	the ccicnm:issicir-i of 	offence 	of 	this 
inst:ant c::ase is :invc:il v inq as man'.' acc:used as 	fourteen 
in Nos. it n r equ i redi ncriminat i ng evidence 1 r 	respect 
of each of the ebc:ve said ac::cused were col lected by the 
etc. He has do ....e much 1. abour in the cirocass of 
compl et:inq the :invest:iqation successfully ,  the ItJ has 
done c:ommendab Ie 

	

JO'/ E:irt::1 	eraric) 
DL./CE I 	ic:B/C:I...c::uiTf 
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in th e  liçht; of the aforesaid 'ac:t 	it is evident 
that the adverse r'narks of Rev i ewing Officer Shri NR 
Roy appear's to have be en mad a d ehors of ob .j ec: U v a and 
unprejudic:ial application of mind while reviewinçi the 
per'formanc:e of my won':: and con duct b u t w: th malice 

prejudic::e and revençie'ful for extraneous reasons oniy .  

U. Sc:: 'far as the c::ase being investiqated by me dunincj 
period under review are conce ni"iec: no o'f'f:i.c::er in rsi 
muc::h 1 ass the of'fic:.er" who has reviewed and passed 
adverse comments in my ACR for 1"8 t ha t i 'F i.nai.ise 
case 	withc::ut: col iec::t:inci clinching evidence' have 	ever,  
c:omment.ed adversely e:i. then orally or in writing in 
c:nime 'F i.'ie F"urther no explanation was ever called from 
my sut::eniors  as regards to"vest; igat:ion conducted by 
inc duri ng n j incumbenc y i " CBI instead 1 was ci •'pr 

rewar'c: 	and 	c.::on'ferred 	c::ommandat ion 	c::ert :i'fic:ata 	'fc:r 
met. :1 c::u i.ous 	deta:i. 1, ad and thorouch invest icjat :Lc:)n 

t).ninu 	the 	relevant 	perc:id 	I 	invest:Lc:at:ec1 
"fc:iilc:winp 4 c::ases detailed as hereunder 

!,1 	 1()/93"-SJ'iC'3 	2 	This 	c:ase 	w as 	ear'iier,  
inves't':i,c:iatec:J by 3 other lOs who c::c:i.Ald not secure enough 
ev:idenc:e for I aur' :: mg :t aw c:ount; prosecution .  E ven 	the 
'l'"ar'i PP/DLA air: cr'eed for rec::oinnenc:inci c::r'ily 
rec.i..ii,ai" c:iear'tmantal ac:tiori against the Bani':: o'f'fic:ials 
f' - {r'i'i"ier'eirT"e even some vjtal c:ioc::umen't:s c)1'U]s c:ase were 
lost '' "ii th e CBI custody fur the r jeopardizin g t he  
qual :1. ty 	of 	the 	case'fc'r 	I r.tnchinc' 	I ii 	c:our't 
pr'osec:ut ion However ,  the case was handec:1 over't:o me by 
the then learned 019/051 /NER Sri N. f1u.i I ftk 	for,  

fl \'CSt i pat ion 	(n'f ten conciuc:.' t:L rip 'further 	i ri vast :1. pat ion 
I c:ol lec:ted ci inchinc evidence and 'Fl [ec: charne sheet 
'or 1 aw court p rosec:u t ion i ri th :i a C: sac 

:i. 	n' 	SL.tr:e'r'ioY" 	I::J.fic:era, c:c::mmer'ici'ec:I 	me 	for 	my 
outstanding 	invest ic:iat: ion and I was suitably rewarded 
and 	also cc:n'ferred CC by my, 	superior" 	of'ficer 

fl7) 

In 	this connac::'L:i,or"r, 	it will 	be 	worthwhile 	to 
peruse the nc''t: :inqs/c:rnrnenta of my superior" o'f'f:ic:ers in 
'L:his c:ase to grasp the quality of the c:ase when :i. t: was 
lcr'c'Jeci Cei"'tj me and comp 1 ements of my suoer'i.or 
o 'f'f:ic:er for inve:"n;:iga't':i c:r'i c'c:nr'c:lu,c't:ed by .me which enabled 
br'at"ici't:o 'file c:harcje sheet. 

i ) 	NO'T' INS OF'"IHE: 
	

'Ti"!EN OP ICE m 	SHR I 	N  
71294 OL NO 	7 

i)IFF'IC::i,,iL.."rlE:S IN.! t,,Ai.JN. 	I N.I9 L niH c:::o,t,,jr'"i' F::  c:}SEcIrr :t c:)N0N 	1' HE 
FtEPOR'r f,JF oc L ï EFi to 

':1,1: has L:ieer'i observed d.ii":ir;' c'iic:L,ra';ricii"i 'ta"c: 	ever'i 
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if 	the 	pc:ints as suc,casted by the 	earl 	a r 	DIS be 
attended 	to it 	would not be 	possible 	to Launch 
prosec:tt ion 	in this case because by 	attendinc, those 
po:i.nts 	no such evidence can be collected which can be 
terms as to be substi L:u.a of the 	lost: 	cOcUmerits 

Sd / 

(i:i ) 	NLHII'!b OF THE TE:N F N.VBL.E DiG/C:B SRI N. 	M!.jLL.ICfz:: 
2J 	 "II t' 	14C) 	7 	'O 	79 	r 	iiir 	> 

The 	case and endorsem:?n t of the 	case 	for,  
invest ic,at ion to me 

C:::ONMEN'S OF 	D  SR :r 	S TERPNC) Df:TEJ 19 10 .. 
F 	N! 

I conc:luc:te rn'' c::omments I exç:res myself in 
s.avrc 	that the l(J of this case Sri S.P.b:uqr 	Yadav 
has 	cc:re 	t;rafer';cJc:L!.s 	I aL:.ir 	in 	completion 	of 	the 
nvestipation by travel inc. to remote and distant t:lic:cs 
in the :inter:ior v:il laqes all on fout and also he has 
prepared c:alendar of ev:idences elaborately and clearly 
Sri., S.P.S:inqh Yadav, Inspector the 10 of this case 
deserves cc,mmendat ion fc:,rth the camp let: ion of the 
investigation in this case. I feel Sri Yadav may be 
f:it :inply rewarded by the authorities for this case, 

E3cJ/ 
(Jc:y S:ino 'r'lranç1) 

(DL.. ,'co /ccB/ C(d... CUTTA 
T'f 	19 1f:%b 

SF S C0NME:NTS Dl. 23.10.96 (NNExuRE••l: 

'From the facts as discussed abc:,ve the present 10 
has really taken a lot of pa:in and made out a very poo(J 
case which was almost c;olno for departmental act ion but 
for the jni:. r ' r r Lan of DIG I must accept the 
c:ammandabj. a 	job cm...ne by the present 1:0. Now the case 
has been proved to be a very pc3cd case and I incline to 
acree with the unanimous ra'commendat:jon of 10 and 
P F 	and racommer,d prosec:ut ion of the ac:cused peron 

.jThJ 	420, 409,471 	L'',) 	14 and 109 
IPC ard Sec., 

 

	

13(2) rw i( ) 	o f P C rct 	198B. 

r'i...:r ha 
Supdt of Pal ice 

C}3l/PCS/GHY 

v : DIG.! CLI :c COMN!:Efl3 D:TED 30 .. 4 	C (NNFX URE--J 
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:ier 	bT'1 R. E.was 	t)y. SP s.tbm:it:ted SF'RI 	in 
Decemoer 	1994 	r'ec::omcnerdinc: RI.w 	a:ja:ni 	the 	accusec:: 
person Practicai:iy he d:id not unc:Jert.ake 	any ":ield 
invesicjat:ion 	"1Icc:.cc:h the 	 PP and DLA 	agreed 	u.iith 
the 	]O. 	i: fell: that investiat:ic:n 	was not 	prc:per1y 
c:r'ried out and sc: et:1:ino definitely could be done 	in 
nis c:ase 

!i..r case was enc:lorseci to Sri S.P.Si nph Yac:v and 
he was also briefed about whac we had 
from him Sr:i Yadav toc:4:: the chal Lance and duriup his 
invest :.çjat: ion he could fix up the person who had 
signed/put his thumi:: impression in respec::t of 
f]lc. • person 

N. !it..liic::k 

	

51 	I 

COMMENTS OFT HE TECHN I CL OFF I CER ( F3NK I NB ) ESI /E(ST 
ZONE/CA LCUTTA AS AL SO AE;REED TO DY 3D E Z) CAL. CUTTA SR I 
LJFEN B I ( AN NE:X URE:F::: 

Page 6jra 62 

:Fc:) Pair ata.:irgly......icci to :Loc:at€ the real per sc:ns 
;iicse l::F:Dt::ccaFis were affixed on the loan ci oc:umer t s ! 

E.cie B para 9 

The malaf:ides o f the ac:c:used are clearly 
proved .......hey were irtrment.a I in mlsappropri ating the 
amount: or subsa ciy meant for up i a ft.ment of wea<er 
section. We may açree w:it N the recommandat ion of DIO 

Page 8 Noting of JD (E2) 

31) (E:2 ) agr:'es to r'eccErlxnendat. b ....j TO Fnk i nc 

lit eg:ib a 

RC-34 (A)/96—SHB 	Ti....is is a !:i.h Court referred and 
iCJP1 Ir) 	case in which involved are 33 suspect/accu sed 
pqrsons spread' 	to GauhatiN un Court,  
Treasurv $BJ. (':5 (Accountant) Assam and A.S.(Audit:), 
Assam 	hav:ing v:ide rarntcatac:i.... :  n North East 	Region 
involving 	svst:ematic: defrauding of 	traasury 	and 
Government of India funds to the tune ::fs.39 1 aN:hs 
app ccx :: during 1985 to 1993 

In this case dur:ing ger:iod under review for the 
- first 	time 	r the entire history of 	I ri 	:rJt 'ONI IC IN 

rc T 	attachment of properties of 	I. c 
accused perscns worth Rs 39 lakhs ( approx ) were 
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s:c:ured 	by me invc::king the or'c:ri :isions of c:r:i.cnina1 	[aw 
Amendment Ordinance. C Misc. Case 206/98 in the  

coLu't 	:1. f r:)i5t.r'1c::t: & Sf3iOIS JUCICj? 	<.afFII"k..(p 	(.ii.uahat-i 
and 	e reby c.feçjLtar'cied the •f'd" of the 

- lav :i.nq sat i. sf i ec:t ':i. th the :L nvest I cat ion 	eondu.c::t;ed 

by (1H? the 'lc'n 	 ccu.r't: 	c-3tA,ejlati even 	intervefl? 
on the mali c: i c:us recommendation of the then :o is ics Sr. /NE:R 
.3..3.. 	NiP Roy 	leading 	to my repart:jation order and 
d. rected 	the t hen 	Sri SN M:ishra not 	to 
r'epart::iitE-me until finalisat:io n of the c:ase In this 
casea 1 sc: for nood :i n v es I q at: I on I was rewarded and 
::onferred commnel dation certificate (annexure-D2 & D3) 

[his 	r:ase was eari. len :inv:t'icat:ed 	by 	Vigi lanc:e 
and 	riy'yaprr Lync::h of A-ssam Police from 
1996 and fl led two c::he.rce sheet:s al so However, the 
Hon b1 e f:3auhati tih court was not satisfied with the 
:inve..iqat ion and .tbe...ic:H.  Clvi. 1 Rule No 314./96 the 
State of ASS1ifl - vs Wahed All suo moto di rec::ted CF3C to  
invest:iç:at:e it and w:ithdraw the charge sheets -cj  led by 
the State Ocil  ice 

The 	 ro1'c:s /NER/GHY sr'i N. Nlu :i. 1:k v :ic:te 	hi S 

ot:se r'v at I on dated 15.10.96 c:t i nec ted t:h e then SP 'CS I /GHY 
Shri 	M.K. Jha toendorse thecase to 	 '- / 1- I. t YC 

officer (1 f the Branch for investigation" I ' 	I 	then 
SF enc:tc:ir'sed the c::ase fc:i r irvez.t:iqatic::r to me (Annexure.... 

The afor'E:'sa:id orders/observau:ions of my superic:r 
r) jçP3 speak volumes of myinvest.igat:tve abi St. :it:y and 
intecrlty and the confidence they had in me in this 
r'ecard 

in 	this c::ase 	I have prepar cci f::R.r 	runnincl 	intc:i 
abcILtt 300 u:)agec-I wt Ic:h contains e : abc:irat:e c:i:Lc:LI:Lc)n 	of 
facts as wel St. as evacienc::e on each asç:ec::t/transac...t; ion in 
oTciei' to :LIlsr:iire the c::crificenc:e of t--Ion ble Hicih 	COL(i't 
The then 3i.3/CSI /NER sri vij a' KI.AiBI, IFS and Sri 	A L 
T:iwai.....i 	ALA 1  NeI.Il De.Ih:i, had t::ersonal discussion with 	me 
at 	the in 	respeC.. ...1 ye 	H Or, 	and 	commended 	my 
investciat;1c:n 

Sr:i 	3 	Tei'aric:i 	StS)L.,A/CSS:ESiI/NISSSSR vide 	hi Iii 	COlTiiflCiltS 
dat;ed 150299 also a1:preciatec:t Yly investiostion in 
whic::h I una-art:hed the la:::ses in the 1 reasury System and 
the measures I have suggested for p luoci mg the 
loopholes In the treasury System and Ac::cc:iunt:cno Syst.:em 
of A.C.which is the root cau .. e of much publicized LOC 
scam and Fodder Scam in As.am and S:i.har respect: :vei.y 

F' 

SI 1: 	is 	pert; :ine:nt 	to 	note 	that 	an 	cn-haust :i. ye 
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questionnaire c::c::mpr. amp of more ih fl 5000 C:ueS 1 : ions on 
ai'çe 	nLuliber of C..i3t ic:red c:cc:Lments were prepared 	by 

me and sent to the BE r j  who W a  u I any further  
clarification given opinionh t n is clinching evidence  
for sec:urinci convict:ion of acc::used person in the c:ase 

RC-5 ()/98-SHG In this c:ase an off:i cer of the rani:: of 
CGM Tel ecom (T/F) isac::c::used person havino wide 
coverage '? 1 publicity 111 printas wel l as Electronic 
Media f( )a months together in NorthEast. This case C 

also endorsed to (Yap by the then 	I, t'LCj Sri 1 } 
the direction o fth the then S [ S/CS I / P /SHY Sri N.  
riaAi.1. ick for eftec:t :i ye invest ipat:LClri 

In this C::ase also I was rewarded and c:ontrred 
commendation certificate by the ii Lfl t ih, 1' iutN 
B.N.1:tshra for qoOCJ invest :Lc)atlon (Pcnnexure"-D4 

This c::ase was first re;ster'ed with Pissem Police 
fC::].lotC:Lnp seizure of Rs 29 lakhs from Sri 	Saneh 
the 	 CGM. 1  c A 	urn (1, I ' 	Region any while he  
was 	prcic::eed:LncJ to his rCc::ame 4riIifl Madras 	carr'y:LncI 	said 
amount Tb e case was subsequent :i. y t ransf err ed to CS I 
and the th en SF endorsed the case for e f f cot :i v e 
invest :1cjaton to me in view of the wide ramifications 
in entire Ncarth E::ast 

'eant&ti. le 	a colli.tsive petition was filed 	in 	the 
court of Spec: I al Judpe tsaain Enaiiati by one N:irnma 
iscrinçj Krtnime a t ...abe.i and an E:x-•MLA of Arunachal 
Fradesh ci ai.ti.rto the ownership of the said amount 
ct5t inq i;tai: the sal zed anount was henc:lecI over by h rim 
to Sri. K. I:arlesl1 for c:ar'ryinc to Madras for pur'chasinp 
Jlamclnc:I Jewelry on his behalf. The said petitiC:Cn pot 
fm 1d w:Lt:h dishonest intention by bri K. f .......ash the 
eccusec:l from Sr:i Khrime to get him d:isc::harpea from  
.:rosec::utic:tn under the cover of orders to be passed by 
the Hon 'bla CcllAr"t in LI ....is petition. 

tt:i i;it 	tny 	tttet :ic:t.ilc.ius 	invest iqet ion 	and 
e±fec:t:mae 	CiCi:ii:a nce 	ertc:1 	:Lrit;rLCC:....iCtFl 	to 	FtLCblic: 
PrC.lsec.:I.ttor' 9 	C:}3[ 	the 	petit ion 	of 	Shri 	Khr:irne 	was 
:::1iiin:iiet::i and disallowed by the Hon bl a c;caurt 
t he orders of theSpecial judge L e.v have 	c f 	cc 
C. ...immnal review peti. t:Lcn before the Hc::n 'ble Hiph Court 
Guwahati wher'e also :t perused the said petit:on by 
Fii:inq an e>diaua.t:ive afidayit t.hrouc:rh the SP/C131 and 
ultimately no :inter:im orc.ier was passed by the Hon 'b le 
"Iiçh Court. Investiqat ion in this case is C::omincj to a 
1 oq Ic: a 1 end due to city un t: 1 C' I Q a' f -rrrfs Even in th is 
case 	the then I:t:[G/CBI Sri Vi ay KLtmsr commended my 
work 	and I am c:ontident to br:Lnq the cuip r I ......:rj bool:: 
by.....ii anc) charpe sheets shortly.  

RC27(A)/96-SHG 	iltisis i D.A.case reqi.ster accainst 



7- 2- - 
A 

c::rie 	Sc perintendinc:1 Erineer of ONC35 in Sei:::temL"er 	:f? 
for 	pcess:i:ic: 	ci isr'c::ortionate 	assets 	of 	Rs 

	

only to the known sc)urc::e of income 	This 
:ae Was endorsed to ne for irv eSt :i.ç ai; i.ri 	I 	cc:ricJi.tc:t:eci 
noc.tse searches .trc.iei" the cupei' v:is:io r' of Sr:i 1(5::. 
C;houdhury. DY . SP and after thorough :invest;ition 
sib m itte d I recomm e nding closur e L f the ( r C as the 
suspect offic::iai was found to have surplus income 
rather than di sproport :onate assets The same 
rec:ommendat inn 	were 	unanimously 	accepted 	by 
SP/Sr-PP/DIG/DLA and TD 551 

	

Ifac:t ther'e was se :iouc; L apse on the part 	of 
c::oncerned CBI officers i.e.the then PP/PP/pTç/Tp who 
failed to locate inherent lacunee in the verific:aticn 
report whil a scr'utiniz :inp it and thereby recommended 
and passed defec::tive order for reçi:Lstrat;j.on of 
case aoainst susoact offici ai trouqn cnere was no v 
case at the FIR r"-, itself as could be sn from the 
f.::yl lownç: facts as well as SP's comments (nna>'urpt1 

	

:i ) The income of the ac:r.aed from 1994"9:: 	e. ctoth the 
date of i"eç .. strat ion was not taken into account by the 
of ...'ic:er who 	verif:iec:J the SIR/cocnolajnt 	and 	all 	the 
aforesaid c:3ffic:ia I fal led to locate this inherent: 
defect whi ia scrutini::inç of FIR in Septemt::er 1996 as 
afteT"rece:iv:inc SIR/complaint in 1993 and obviously the 
c::orr e:)c:nd1nç income f:igure uptc 1993 only was 
c.:on ci. cia red and thereafter for three ye are; I a 	up to 
Septci::er 	1996 the ver:i ic::at: ion c::ontjnued on the 	same 
old ficures of inc:ome. Ultimately after rec:istrat ion 
o f the case in September 1996 and conduct inç searches 
unconsidered :irfc::ome for the oer':incl 1994....96 was... fr'n 
into ccc::ount and thereby income exceeded the assets 
icssessec1 by the sc:rec:t of ....ic :i a:}. 

The- 	
was repstereci In September 1996 against a 

disproportionate asset of mer e Rs. 1 ,62,000 only.  
However, 	the verifying off:icer as well as the entire 
c::hain 	of c::oncernedi off:icial 	who scrutinisad 	and 
recommended for repistratjor, of FIR as also 	the 
competent official 	who passed the final 	or'da .....for reolstrat]c:,n 	on 	the 	FIR 	.$:,4I 	I 	to 	ap:::rec::iate 	the 
SImple ar:i f.hmetjc fact that an amount of 
shown to ha vein vested NSC dur ing I u 1989 woul d 
have f el:: chad as I nc om€: an amount of Ps 	I 
after six years i,e by 1985/96 and thereby making the 
D. A. i n , 1c1 whe n the f rfJ o rders for  
registration of the case was  p;pçJ 

The compl :int/SJR against case was sthcitteçJ 
in 1193 by some cther I 	and verif:icat ion on the 
orders of superior officers were conduc:i;ed by Sri Mani 
Sarania, 	Inspector and thereafter Shri 	P. 	Rc:Iy. 
Inspector, 	who 	r'ec::nmmendej 	for the 	c:: insure 	of 

T1 

t 4 

I 



SZR/complaint. 	However , 	:1 ;te 	G.K.Des, 	:insp':t:or' 
fut"'t;l€•i' 	JicJ 	verification 	which 	(:L1i.1t:Ln;3t:eci 	:in't:cD 
registration of the case on the 	 e 'L of j r I 

Calcutta in September 1996. TI 	is evident that  
eT'c31,Is. (TI:Ls';::es was c:I:mn:Ltt ec:J by a.1 1 c:c:ir'lc::ernec'J c::rf'fic:ei' 

that 	while 	the ver'i 'f :ic:at:icr c::r't :1r1(Aec for 	more 	t;tlarl 
t;he:e yeei"strii. c::c:nc::er'i'iec,: e.c:y".t't::in::;:i.r"qcrf'tic:le1s i'f''i,:lie 
c?1 c::cntinued to harp on the seine old income figures of 
193 it i. s obv ions t:h at: ir vest: :i' I on rave ale:::! t.:heae 
1 acun a a and a :i sc: the snap ec: t w cal ond to have rather 
LIrn.LAS inc:ome J. rec::ommended the c: Joanne of the c:ase 

and accepted unanimousiy my suaror o'f'ficer's and as 
auc::h closure orders were passed by t::13/C::BI & JD(E2) 
laic..tt3. 	(fflri(?xi..Ai' eN & ii) 

'T'h 1s hacIcten sLL:m:i. t:ted only to show that 1 never 
shirked to call sc:ade aspadeand I 'I irrr;].y believe that 
object of invastication a to brincF out unvarn:ished 
truth from the ava:ileble ±act;s cirr nat rices and 

ide ic::e and prc::jec:t it wi thout; fear and 'fevc::Eur. 

12 	1)k.Rr'inc3 	per"iod tinder review (1998)  	the 	"fol 1c&inl;J 
c::cscrs r.iere :ir'ivesi: I cat:er! by re 

II) 	. - 16 (i) /9:;-sHG 
(jI::I level case) 

F:i. I ii  charpe sheet 
in I aii c:c:ic.tr"t for 

j::i r'crec:et:icr'i 

(3rer1ted r'er&ard 
and c:::c: 'fc:rr c'JcrocJ 
iIlveSi':Lc3at: ion 

(inr'texur:r .... 

(ii)RC-34(A)/96—SHG  

(H:ic:ih 	C:c::c.i'(''t; 
referred and 
mcrr; .l:f..1r.EcJ case 

HO 	level c:ase) 

Linden invest i ç a' 
t :i on 

erircrriJ ar'rc'J ccrm 
inenc:ta. 	ic::i'r c:e'r't: :i 
'F :ic:ete 	.:r.1j..  gcc:ici 
:nvestic)a't:ior'I 

I (it"n a XI..I re 

Reward ar'rc:! c::c:qn 
111 "ICat1O!"i cart 1 

fl c: ate for noon 
i n v a at I cj at i on 

((;nne>;ure D4&D5 

( I il) 	PC.. ..... 5 ( 	) /f3 .... Si!13 	i..Jnder ir'rvest:ic:ja' 
'qains't; C:::C3M. 'Tale lion 

c::om (T/F) 	NE 
Reçi ion 	Gi.ieJ"rat :1 
Shri K. G a n es!,  
hC. 	L,r.re:t 	i:::e) 

(iv)RC-27(A)/96 CriB Cl t::rsu re Capon' 'I: 
030 

D 	level 
	

ase U/B 173 !r-'PC. 
c:rr'r 	't;h'rnr 	c::rI"c:!er"c. 
of 3D IE.2) ca.:lt:utta 

	

1 t is not ewor'thv that n a i the r the 	Rev :i ew I nc 
O'f'ficer" Bhr:i N.R.Roy, ncu ........a 	acceptL......authority 
i.e.JD 	E2 ) BEt I Cal c::r.r't'. t a ever point ad out in an'v'c: ace 
'F 11cr ei!Thcrr" clra:E ly o rin wnit:tnc that I have a ti?nClCrtCy 
to final ice c::ases without c:o:L le:'c::tir'ic clinching  
evidence. Further in the Court: of Hon 'ble Special 
Jucicje Assam which is accepted by the Hon bJ. a Cc:ur"t and 
has not passed any adverse comments or or' ders to reopen 



(& 

/ 

a c:;ase 

- _L  o 
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13 - it :1. s submit: ted t.h at never in the -. t there was an 
:incicient suggesting that I am irtc:ii.sc::ipl:irted offic:er. it 

	

point:ed c:ti.ti: to me by any c:rfficer. My 	s.ervic::e 
c:areey' 	is 	unblemished. 	Ni' 3eT'v:ica 	profile 	in  
Police runninp into 16 years and in CE;I spann:inq 
years is t&ithout: any blemish. No advere r'emat 
ever mac:fe acjainst me. in any case Ravi ewinp Authority  
hardly had any occasion to know me to understand me and 
the aSE ass my per'fc: - ftIanc::a 	There is no basis for Tl:J;cj 

such a remark aqainst: ma kamark of such nature must 
be supported by some mater':i, al 	revi ewinç Authority 
thi I a fn:: 3rtç such a remark oucht to have pointen out 
hat in the past these shortc::omincs in my personal :i ty 

was 	ç:c:t:i.rt(;ed 	cJ.tttc) me. Reviewing 	rtt;rct-i. 1>' 	r'e(niirteci 
totally silent about: t:h:i.s aspect and only made a 
stiteep:inp T'E!tT'!< t'tat: I am an indisciplined c:tff'ic:er. 

Li. That this rentar:: t::e:iricj vapr.te 	E..k.tee::tirtg and 	t.t1ttC:tLtt 
I:pc:tm't;eci 	by 	any 	macer:ia.[ 	par't;c:u.iars 	is 	not 

sust:ainabJ a in law and is Ii abl a to be expunged.  

.enal subcitissior't 

15 	The Hon ble Supreme Court in S. Ramchandra Raiu 
vs State of c:r'issa. 19Supp(3) 8CC 424 emphasised 

on the need of oh .j act i v i ty of assessment: by . t.h a 
c:ompetent authority in t;ri t inc of the c::c::nf :iden t ia 1 

The court pointed out that the career prospect 
of a subordinate off ic:er 1 arçjelv depends upc:n tewcrrk 
and charaL en assessment etade by the c:om::tetant 
authori. ty and the latter should adopt fair objecti. ye 
dispassc:jnate approach 1. n estimating or assassjnc the 
c. haracter 	abi.1i tv 	inteçr:i ty 	and 	responsibility  
c;:LsI::tl ayec:! byte c::c.trtcer'r'teci c:t'ff ic::er dt..tr'iricj the 	t' 1 F 

e r :i 

16. 	in the E't:at:e of U.P, -vr- 	r'Ecnt..trta 	$t"?rti::a 7 ' 	!i:i,r;Jtra 
1 9 7 j SCC / 	Hon'ble Supreme Court has 

the 	application of the rta.;i.ty'e ir.ts.t:ice rutle 	tthere 	the 
asse'arcnerrl: 	were not L:tasec:i on the 	 :ia on 	r'ecorci 
In the sa ic:! c::ase 	the c::ourt: observed that socr,et: imes the 
assessment: may not be based on the rac:ords and in such 
c:lrcumstances 	.....te 	off:ic::er cc:nc:ernemj shc:tt..tld 	be 	taken 
:inT;o c::ont:idenc::e. The court statecJ that baton a 	torm:ino 
an adver'se c:::t:inion 	the authc::r:ity wnit.:[nq confide ......ials 
Should share the information which is nc:tt: the part of 
the rec::ord wi t:h the off i c:: er c: once rn ad 	and have th 
lntormat;aon c:ontrontect by the cttf :icer and then mai<a 	it 
r:taI't 	of 	the T't?c::cr'c:l 	This amounts 	1:c:t 	an 	t::tttrttri:j, :'' 

CA 
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riv.:. n 	to the er'i'inc off :ic::er to c:orrec::tt.he 	errors. 	0 1 
t:he.!cjjment 	condi.tci; 	behav ic:ft.tr etc 	The c:ccr"t further 
observed 	tii at 	:i. f 	ci asp i. ta 	being 	c: I yen 	such 	an 
opport:un:cty, 	the c:rfficer fai j: to ne rform the duty 
cc:rrec:t h is c.::nc:fLtc::: or 1rn:)r'c:)ve F'irc;re ]. f necessarily 	the  
same may be recorded in the confidential rec-ts and a 
c::opy •L - 'r'rcyf supplied to the elfar ted officer so that 
he i ii have an opportunity to know the remarks acainst 
H I m 

17. It is submitted that at no point of time I was ever 
told of my be:i.ncj an :indisciplired oicer. 	With 	the 
sol a exc::ept :i.c::n of the sweeping observation made by the 
then 	DIG Shri NR 	Roy on my 	appi icat ion 	fc - 
repeti at ion that my conduc:t is unbec:c:mng of a CDI 
Uit:tc.:t - er'ct has never been any oc:casion when anything 
adverse was told to me or brought to my not ic:e 
that observat:ion on y a], icaticDr for rapartiation 	is 
without: any hasis because the manner in which it was 
made and the c:ccas:ion on whic:h 	it was macia bear- 
testimony to the mel ic:e said Shr:i N.R.Roy had towards 
me 	Hence :i t is submit: ted t:h at' the obse rv at: :1. on 	in my 
confic:!ent:iaI repc::r't: that I am inci:isc::ip lined c::'f'fic:er is 
withou'c: any oas:cs The same is not basac] on any tact 
c:nc:i the ent'y ol:he same in my c:onf:ident:iai report is 
contrary to the pt' inc:iple laid down by the Honbie 
Supreme t in the case of Yamuna M:ishra (supra) 

18 itie 	therefore prayed that the adverse 	remarks 
mec:le ecainst: me 	are 	Ii able to be expunged 	They are 
ia]. :c:::ous in nature and are sweepinp and 	vegua They 

have be en made wi thout any 	ob .i ec: t: :i y  i tv 	in 	tote I 
application of min d.  

In the premises a -foresaid I pray with utitost: 
humii. i by that the adverse remarks made against me may 
':iflhiiV expunç-'er:i for whic::h I would rema:in ever oh]. load 

i"itani.::inp you 

''c:tur-s 'fal thfc.], :1 

( Suresh P a I Si nh Y.:tcJa 
::r'i.)ec::t:c::i - ' 	SEt]: 

(r't I ....Corrupt ion Branc't 
(.:,c.twahati 

I 

I 
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IN THE M TTER OF 

i buresh Pal E,iflh Yadav, Inspector, 

Central 	}3ureaLt 01 	Invest 	ation, 

Office 	of the Si', CBI,• R.G. 	
Eiaruah 

Road, S ndarpJr, Guwahat1 

-VERSUS - 

1. Tb UnionOf India throUçh the 

Secre'GarY to the Oovernmt of 

	

India, 	
1jnjtY of PersoflflPl 

Tr jnin9, Net's Delhi. 

2. 

A. 	
3. N,R. Roy,DIG (Qperati0r1 	

CID, 

C icutta, the then DIG/CD1/North 

	

East 	ReQiOfl, 	Ch?flikUthi, 

uwahati 

4. 1 he DeputY inspector General, 

dentra1 PLIT'PaLl of InvPstiatb0n, 

'1orth East ReiOfl, 	
ChenikUt, 

4at.8c4rliR Hill Side, Gutì,ahati3 

-- :-. 
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5 	The Supdt. of Police, Central 

l3ureau of 	InvestiQation, anti 

Cc3rruption E'ranch, 	Sundarpur, 

i 
i. The Deputy Inspector General of 

Poiie (P), PIC Headquarters, 

UP , Luc knoii;. 

. flespondents 

- 	ihrivenamcd : 

/ 

I, 
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WP(c) Ho.3420/001 

- -.-q\ 

seriaFr 
No 	Date 	r ice 

.Ylng with 	qna Lure 
5.2.2002 	 BEFORE 

HON' LE ThE CHIEF JUSTICE MR R.S MONGIA 
{UN'BLE MR JUSTICE AMITAVA ROY 

whether an employee who is 

on dp tation has a right to be 

absofbed in the Department to which 

he has been sent for deputation? 

The ja oresaid question arises in the 

folljo ing circumstazes 

The petitioner who was forking 

in t4ie U.P.Traffic Police as S.I. 

He'a sent on deputation to the CUI 

in .h year 199. In 1996 options 
H 

wez± oht from those who were 

on dq putation with the CBT whether 

they wanted to be considered for 

absor tion in the CBI..The petitioner 

is option for being considered 

for: bsorption in the CBI. However, bei 

any fi ,nal decision could be taken on 

)W3. ptibtl )'% w1thdtew th. QptiQfl 

by wx iting as follows on 8.9.98. 

To 
The superintendent of Police 
CBI/ACB/Guwahati. 
Sir, 
I had Joined the CBI/CB/ 

• Shillong Branch on deputation 
from U.P.Police for an initial 

period of three years in 
September, 1993. AS the said 
period is already over in 1996 

• 	and I was not relieved despite 
my earlier representation in 
his regard. It is therefore 

• . 	nequeted that I may kindly 
t* relieved at the earliest." 

....2 

I. 

I • 
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wP(c) N0.3420/2 01 

2 

Jbting by 
OCj3te r a 

Date 0 fice flOt (3ja_ - NO - 	 - 	 - - 

- P 
hnq with Stqllature  

'0 5.2.2002 

Fro the af resaid letter it is quite 

clear 	that pr r to 8.9.98 the petitioner 

had also reque ted that he be relieved 	but 

since he had nt teen relieved 	he made a 

request againon 8.9.98 to be relieved 	to 

join his paefl Lepartment. It is the case 

of the petiti6rier 

S 

that latecon 	he withdrew 

his request dated 8.9.98 for repatriating him 

S 	 to Join the -- parellt Department. He wanted that 

• 	 his cake be .C'ThSI ered for absorption in the cal. 

This ha1.ring rio be n done the petition.r filed 

an O.j befo 	the Central Adlnnjstratjve Tribunal. 

•.-Lc 	10 
• 	 It maybe obs rye 	here that in the year 1998, 

to be recise on 29.9.98, the petitioner 
• 	

'was corweyed the adverse remark which are 

• to the following effect : 

He 4as tendency to fialise cases 
withbut zelecting clinching evidence. 

• 	 (ii)He is ah indisciplinea officer and 
• ex4bits insubordination occass jon llyp : 

The Centra •Ad inistratjve Tribunal dismissed 

theO A. hold ng that petitjoner has no 

I right to be bso bed while on deputation 

and further faund nothing wrong in the 

recor ing of the adverse. remarks. Hence the 

preet writ peti ion. 

TIere Ca not be any doubt that a deputationjs 

has nc right to b14 absorbed in the Departmentj 

Organ.satjon wher he is sent on deputation. 	
0 

I 	S 	 • 

0 	 • 

I 	' 	 0 

• 1, 
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Tfç Date  
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5.2,2002  

I Of co4se if 

/ 	S 	 to that effec 

considered fo 

there are no 

conideratior 

ãEff 5 
with •  siqr1tur 

ere is any.Policy or instructicn 

then the case might be 

absorption. In the present case 

tatztory rules providing for 

of the cases for absorption 

F 
4 

of deputationst. Re1iae is placed on the 

circular isstd by the respondents on this 

subject. One Joi f them beir 	dted 17th 

December 199i and another dated 25.11.1999. 

The Waragrap 	of the Circular dated 17th 

December 199 reads as under $ 

"xenc4 orth SSPS of CEI are required to 
I consi er the requt.st from Inspectots 

after they have served in CBI for at 
least five years as per criteria r 
menti ned in the subsequent paragraph 
they uld forward their names of 
suia i.e Ifl8pector8 in thç prescribed 
profo ma with thelr willingness 
(encised) to the Head office alOn 

l with e recommendation of the respecve 
DIG and JD. The recommendation to reach 

the Head office by 31st December/1997 so 
that the entire process can be 

• comp éted by 31st March 1998. The $P 
will ' certify that Inspectors 
recon nded for absorption posses the 
;presc ibed qualification and fulfils 
other aid down criteria." 

T+ Case f'thepetitioner is that his 

Case as nevi considered for absorption. 

Learned counsel argued that the petitioner 

L .had mde a representation against the adverse 

remar1s for the year 1998 but no decision 

so 	far has been taken and in any CasC 

none conveye to the petitioner. 

Ev4n if 	ro decision on the 

repr4dntati n of ,the petitioner for 

abso4tiOfl his been.taken by the CBI, we 

are 0 the v ow that in presence of .the adverse 

i t 
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VOcte 
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Or 

5.2.2002 

remar5 	for the Year 1998 it wiil be fitiie 

to ask tife Depar ment to consider his case for 

absorption. Lear ed counsel argued that 	sinue 

the representatI

rot 

 in ajainst the adverse remarks 

as so far been t decided and in any case 
no decision the con has been conveyed 	to the 

petitioner yet e obs 	1  ati'ng 	- made 

by the learned r ibunal regarding the adverse 

• 	 ' remarks 	would ejudica1ly effect 	the 

• 	4 	' coflsidêation 4f the representation at the 

hands 	of the 	propriate 
- 

authority,hi1e 

deciding 	the s1 me for expunging 	the adverse 

remarks. Undek the aforesaid 	circumstances we 

think it apprór ate to dispose 	of this 

writ petitipn by giving the foliàwng directions 
• 	

' 	 j to the Responde t CBI. 

" 	(1) 	If the representation of the 

etitioner against the adverse 

• j emarks 	for the year 1998 
ommunicated to him on 20.9.98 

as so far not been decided 	by 
t)e competent 	Authority the decisicn 
or the same be taken within a 
mcnth. 

bile deciding the representation 
•s aforesaid the observations 
Lade regarding the correctness 

the adverse r(!rflark made •by the 
Central Admnistratjve Tribunal 
hould not be taken into 

Onsideration and the Authority 

•eclding the representation should 
orlo its own opinion and came to 
•ndeendent findings. 

-J 
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	 .PY•athng wi th 	tqn ture 

5.2 2002 

/ 	• 	(iii), 	fr th decision on the representation 

fs takLn as aforesaid the case of the 

etitin r for absorption in the CBI 
may be cpnsidered in accordance with the 

relev+tJ
circulars on the subject and entix 

servic r 1e ecord of the petitioner. The resu 

of the representatjon and any other relevar 
Consiceriations tnciuding the petitioner's 
application dated 8.9.1998 or any previous 
application to the eff&ct that he may be 
repat iated back to his parent Department 
andw thdrawal'of that request after 8.9.91 
may a s& be taken into consideration. 

• 	 This MaV be done within one month of 
takthi l of the decision on the representat 
pf th ~etitioner against his adverse 
remar •S, 

• 
Thle wri:petitjon stands disposed of 

accordrLy. Needless to mention that if the 

petitidner J s adversely atfected by any order tha 

may be passEd by the Authority he would be at 

liberty to challenge the same before an 

appropxjiate jorum. 

Till t e Ratter is decided as aforesaid 

the pe1itjoxer be not repatriated to ht-9 parent 

Depar+nt. Copy of this Judgment and order, 

attestd bylue, bench Assistant be given to the 
• 	 : 	 learnec couhs 1 of the parties for onward i I transm

i
5sjo, 

zo 	 C 

(1 	 JW1ED j 

• 	Date .....) Er-fl '-_- 	/ €- 	•)  

$upegfntejd 
auhatt Mlah 

I 	 • 	 A&tk.thød arl 

a 

p$ng Sootloa) 

76,A.t4il7* I 

• - 
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Governmcut of India 
0/0 the uperjnteneflt of Police 
Central Bureau of Investigation 
&ti-or1uptjon Branch 
RG • Baruih Poad, Sundarpur 
Guwahatj...5 0  

No DPFiL2o0V..jj/E/36 	 1te sz 04/03/2002 

EM 

Shri S.P.Singh Yaclev 
Inspector of P1ice(U/5) 
Arundhutj Apartment 
Tarun Nagar, 
Guwahatj_5 

Sub z Communication of adverse remarks in your ACR for the 
year, 1998. 

Please find enclosed herewith the decision of the 
competent authority in respect of the adverse conents in 
your ACR for the year 1998, which is self explanatory. 

Please acknowledge the receipt. 

( Narayan Jha ) LIIr' (  M ) 	) OO) 
	

Supednte&ent of Police 
CBI/B/Guwahatj 

• 	 i 	iv) 

OLK .

It  

Inc. 

• I- 

- 	•;•'• 

I 	•• 	rVIJ 



t 	

IJ 	 'I 29 I  

QNNEJURE—A/8 Coily. 

Spec:ial Inspector General of Police 
(OperatIons) 
Criminal Investiçjatiori Department, 

- 	West Bengal, Kolkata. 

Th e 21.1.2002  

To 

Sh ri K C. KancDoncjo 
Deputy Inspector General of Police, 
Central Bureau of :I:nvestigation, 
North Eastern Region, 
3uwahati 	ssam0 

Please refer to your CBI ID No. 1401/47/CBI/NER/99 

dated (eliqibie)2000 regarding adverse remarks on th 

ACR of. Shri S.P.Singh Yadav, ]:nspec:tor, CBI, ACB, 

Guwahati for the year 1998 During discussion of c:aes, 

it was found that cases handled by him lacked in 

investigation on medical points and when pointed out 

the same he behaved in an indiscipi med manner in one 

of such meeting with officers, in Guwahati, he 	behaved 

in such an inthsciplined manner that I was compelled to 

ask him to go out of the meetings 

I stand by the comments made by me. This type of 

officers must not be retained in CBI. 

Sd!— ( N.R. Ray 
Special Inspector General of Police (Operations) 

Criminal Investigation Department, 
West Bengal 



— 2~G - 	il 
3ø• 

ANNEX1JRE-A!B colly. 

Comments of the Additional Director, CBI EZ Kal 

on the letter dated 21.12302 o.f Shri N . R. Roy, IP, 

Former DI(3 CBI NER on the adverse remarks in the ACR 

of Shri S.P.Sinçh Yadav, Inspector, CEI, Guwahati for 

1998. 

li do aqr'ee to the comments of the then DIG, CBI, 

NER Shri N.R. Ray 

Sd/"U:N:E(15WcS, 
28.2.2002 

AD, CBI (RtcL/Kolkata) 

tk- 
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'Ilciti 	 T TN-1TP.JTrflt Th1 T1 	1TF TI 
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	 ALI FORM FOR CONFIDENTIAL REPORT ON DY. SUPDTS. OF POLICE/INSPECrons 

j 	 AND SUB-INSPECTORS. 

CENTRAL BUREAU OF INVESTIGATION 

E. 

PERSONAL DATA 
(f1 3I/I;,tJ ;) frj)t f)) 	?jfl (? 	u.I; 	- n'( .j 

(To be fl//ed by the Officer reported upon) 

------------------ it tflhIu :*th/;r ;. 	ri pjp.fl 	i'ui 
Confidential fleport for the Year/}'eik.d Ending............................. 

	

1 . 	91 91T 

Name of the Officer. 

II i') Urfll 

Date of Birth 

 
Height 	 \ 	Weight 

Chest 	 "Waist 

	

4, 	l 31KIZFI 	azj~j tm V11d/ IFI 	JIlRt 11 
' 

Whether tile Officer belongs to Scheduled Casio/Scheduled Tribe, 	 Yo9/Nu 

v;/i1j 
Desination/Flank/Post held 

'iR tg ii inrirt Irfr 	iifli 
Dale óF"contitiuous appoint mont to the present grade viz 

uti fl1 101 	111 	iii I1I11kt 'r 

Whether direct recruit or doputationist 
0i1 	1F1'jr 'YI't 3i iii 	iii 	ri 1 	Ili'lnt 'l 	U'!• 	) 
(ln case of deputationist, name of State from which on deputation). 

Whether permanent/quasi-per rnanent/temporary. 

	

- 9, 	Ilit/JkZ/l9l[ mi 1uii I1 	i1it4 I, 	it 	i 	wlil 'i tT i') 	ti 
itiaiiches/Ljnits/Officcs in vvhich served duiitg the year/period under report and the 1!IirJ(l 
of service in each. 

t 

-I 	 / 	- 

-I,  

-' -------'--_ - - -.' 	 -. -. 

I 



• 	(d 

U 	U  

H 

2 

• U 	
( 

/ 

U4 	 - 

 

 

M 50 

	

10. 	91/l'IYcf ii1 	I' 	i 	 i'ikI 	7 1'1 :*th 
Period of absence from duty on leave/training during the yca /perioci r(3port. 

	

11,. 	(Tf) lhihT,  'Tt"miu. 
Educational Qualifications 

() 	4l1 	iIiiui 	3tI{ 	 11 

Technical Examination/Training Courses Passed/qualified. 
(II) "irii 	IFT 

(C) Knowledge of Languages 

(i) tT 	W1t ; 

Able to read and write. 
lkt (II 	t 

(ii) Able to speak 

NC 
FIT.. II 

(i 
	

PART-Il 
ci 

(s;i 	l9;1f 	1 l'ii 	Ii1) II ift I au 	ru 	'u - 	kin) 
(ii 
	

(To be filled in by the Officer Reported upon) 

Brief description of duties. 

(a) 

4 1; 1 F( 	Pu 311lIu1 T1jj 	Tf 

Particulrs of training courses undergone during the year. 

.iitu 	31R 4i(t1 

Medals or commendations received during the year. 

(i) 	ivi1 1q11TiTi * 	39 0 	10 	 1171 3 	17I 11 	711 ciip1 fltT. I 
/I1711 	i'i :j' 	kit. f1uIhi Il' 

(a) 	Please specify 8 to 10 targetsIgoals/oljjectivcs that were set for you and/or you set lot 
yourself in order of priority. 



4. 	(ii) 	ii1 	Iiufi la ij 	3rI 	 wai Ii) , hi -,ITZ iqnu NOI Jill]; ui 
'ii 	t, 	lildt 	i;i'1, 	 .ji; 	. 	j 	Iiu 	•, 	1i 	 '• 	•I' 	l.I 	'I 	i' 'I 

l 	it 	kth 	ii 	ui,'tt 	;itt•i 	• 	 I 

(b) Wherever targets have been fixed how far have they been achieved particularly in t;ul 
to collection of information, vigilance work, reqistiation, investiqatinri, iiui;;il uitI 
supervision of crime. You can also ligliliglit any Iuajo.r ilnprovements/ir,i,ovatiori IIIII fl(lI 	(l 
in your area of work. 

hi 

I 

5 	(i) 	Tt11 TTPT 4 4 WdR Ttt 	i/1Ijj 11 I1t i1 	fl TIUui 1T1 	tT 4 	1I I 	.i1 	i'i i.' 
iuIiiflii ii1 ii th 	iim t 

	

a) 	Please state, briefly, the shortfalls with reference to the targets/objectives/qoIs ul 	l 
to in Cot. 4. Please specify the constraints, if any. 

I 

5 	() 	 1ni I•1111ti tti il iw( 	'i111 14i iiti 	;j:iif :iI'Il 'i,IlThI 

• 	 I 

(b) 	Please indicate items under which there have been significantly better/higher achieve,iicnis 
compared to targets and your contribution thereto. 

.1 l • t. 

3 

I 

I 

I , 

.--•,• -',J'i.. - ---. - . - .-•--.... .- 
- 	 - 

- • 

---- -1 



I 	& 

- Ill 	 I 

PART-Ill 

ft17T iInf rti nu 
TO BE FILLED IN BY THE REPORTING AUTHORITY 

1lI f(1.iii 	IItI'lI 	U'I II 	ll 	'Ill 	-IJ.Jtfi'l 	1 (1t411(.lA I iiI 	iL ill )•i 	111111 	1I. 	II 	III 

Does the Reporting Authority agree with the Self Essessment made in Part II? If not, th 
of disagreement and reasons there of 

2. 
State of Health 

(i) 	fIJII 4IP1 (;; :i)fli;i 

(i) Please indicate whether the Officer's state of health is 

• 	('T') 	lTI 

Good 
() ThUR1 

Indifferent 	 -  

( 1 1) 	zU1I 

• Bad 

(ii) 	1II:11l lim 

(ii) Personality and manners 

(h) 	3li1 

(a) Good 
(1)TI 

fbI Average 

(II) 	•U]1 

(c) Poor 

3 .  
Intelligence and Understanding 

( ;Ti ) 	111' 	itn Ifl 	IU 	i1, 1I 	IFfl 11 	1~ 	iI, Th 	'11 	TII1 I' 	I•fl 

'Exceptional and has clear grasp of any matter, howovnr, •mnp)icaUd' 

Il1 	li.111t 'l.l 	l UII 	Ili 

Intelligent and can grasp a point correctly with reasonable Speed. 

(II) 	111 	I191 	 - 	 — 

Shows adequate grasp. 

t) 	 i:ii (r; 	 ( It 	IIi 	I 

Very Slow and/or often misses the point. 

4. 

-- 	 - - 	
* —r- — 



- 91 
4 	 T 

Quality of Work 

() 	i'iVk1 'i 	tJii.i, u'il 	1.t),tI 	I1l 	'I 'I'iII 	IIl 	ii 1-'I'JtIItI Ji 	Ii!tfl 

(i) Attention to details, accuracy in presentation of lacts and thoroughness, in 

examination 

() 	iii IvrTh.i uzu 

Most reliable and comprehensive. 
(iiI) 	

fIIT 	1) Tf 1'1( 	I 

Considers all relevant details. 

(TI) 	 4Tffi IR 1AT-i 9iI 	1RI AT ¶1 IZ  I iVii 1T91 I 

Is unable to concentrate on vital details and loses perspective. 

(1) 	-ii'1flii ii z3vin  
Inclined to be suporficiffi. 

(ii) 1T4T 
(ii) Judgement 

(iii) 	I1I 1I@ tii aml 	I-IIl(iI iI 	I 

His proposals are consistently sound and well thought of 

(l1) 	1'ti41g 

Reliable 

(11) 	3P1T 1*tUT 3{191t 

Takes a reasonable view 

() Nftw4m '  3fru, z,;rt, flli') It11 i(i1iu I 

Unreliable, undecided, rigid, superficial or erratic. 

(iii) 	4 iIi-1 	Ii1 	 Il'laIllu 

(iii) Presentation of Cases and Expression 

ir 
•(i) 	Oral expression 

(ii) 	fRT 31f}T 	 - 

(ii) Written expression 	 - 

(1) - 	 cI-4I, virz, 1WR 3i 	TWIT I 

Extremely clear, cogent and logical 

() - 1 	WE1 itli 31TF4'C 111 i;1 t1PI1 3fl1 I61 i  311IW1T ThR. 	I 	
.4 

Very good and expresses himself clearly and concisely. 
(11) 	I1il11I T 3F31 I 

Good in expression. 

(II) 	11'II' 4T 71-1 1 1 	tii; 

Just good and enough. 

() 	TI1TIi T1 	1Tt i11 11 4I 	ii'.) 1nIU 91 	h1 	I 

Does not have ability to present cases properly. 

5 

-I-- 	
-. -. ----.- 



99 
	

5.1.110 iu 	1i.ii 
Knowledge of Law and Procedures 

• 	I 	 (I) 	IIn im 

I 	

I41l'II 	ttir' 	ii.i.i.ifl ii.ii 

Does I)OSSCSS exceptionally good knowledge of law and nocedine. 

(1) 11 	ii 	 t91th ii 

His knowledge of law and procedure is good 

	

(It) 	lI) U'l! .11'ti (.) Ziit 	fl 	Idl9'1'l' t I 

(C) His knowledge of law and procedure is satisfactory. 

	

(II) 	1I5 U1I ¶414111 	IcI zinluifl -41 •'ti 

(d) His knowledge of law and procedure is Ijoor. 

6. 	3IU 	111 115P1 

Zeal and Industry 

I. 	. 

7 

Initiative 

C 

Investigative Ability. 

9. :fli1/ttFII;lO 	rt iii'l iV 41 1 1I1 

Ability to Collect Intelligence/Information. 

[ 	 :1, 

10. 	114)p.tui 	fjiq 

.., Supervision and Control 

ftt1 AT a11iu 	irni 
(ii 	Maintenance of order and discipline. 

lVt1 	 T191 	i;9i ii zrt; 	 n J i-Tjn 

• 	(ii) Ability to inspire confidence, assume responsibility and get the best out il 
• 	 staff, 	 11 

_(iii).. ZP1i T11 SlI1I?.u1, twwwl iltil It1lt 	761 UJIM 4 3ItT(t 1*1l1&'ii TA U1 1jW1 1 if "'N 

Capacity to train, help and advise the staff and ability to handle subordir 

• 	 iii 	1t 	(ii)II lTPT 6 	10 	 '3t' 'qFU 3F471% 	I',I' 	1N if 1- 1  

	

i I'1I'I 1;lI 	I1' I 
PS :- (a) In the Cols. 6 to 10 an Officer may be categorised as" Exceptional", 'Vary (,u.I', 

• 	 "Average", "Below Average". 

(i) F(4'i11 1A1FQT iO 11 311 311U1t TFI 	1911I1t!, 1tfl 9111 M11 VT 'TFIT 171 Jh1 tM 

(b) The Reporting Authority should write the basis of his cetegarization. 

6 



I I 	3'lk'.11d 	t 	i'pi 	'ii 

k 	 Punctuality in Attendance 

-. 

12. 4I1tl'{.11 4T 	ili11 

Aptitude and Potential. 

(Wr41 ITT9IVIftTc1 £ 	t ui Ni wliO4j 	ti 73740 70 Ini 	)rsq 	 * lthfltm iml ,  
iiwrn 	i I) 

(Please, indicate two holds of work from a;norjst the following for pOSSiI)IO  
and career development of the Officer.) 

(j) 	TI1 2iPZ1 	IllTfl 

,., (i) 	General Administration. 

• 	. (ii) 	Tf 	14, i; 	nii 

,,• (ii) 	Personnel Administration. 

(iii) 	411l''l 

,•,, 	(fl 	fit, ,  ]raiiiirig. 

 

(iv) 	Co-ordination. 

(v) 	kIIfl 	.411 ' 	111( 	{•I 	UI 	4iD1 	71-111 
Iv) 	Vigilance and Anti-Corruption Work. 

(vi) 	1I 

(vi) 	Special Crime 

(l) 	l.iItl 	.I'I 	,I7J 

Conventional 
() 	liIi1c 	:ipl nu 

Economic Olfonces. 

(vii) 	ii 	i•z 	il'iiiI.4 	(;'T'41 	 i; 

(vii) Any other field of work (Please Specify). 

i3. 	fqq i/t;i Irqu 
Traits/Special..Abilities. 

L.tI Urn, i1rl 4iU , 

i "' Jt' u('f 'tj 	r 	'. 	t . (') 	
• n-tr 131 30 

Ii) 	General hearing arid personality. 	- 
(ii)  

(ii) 	Sociability. 

(iii) 	i.pI I; '411 	1ip1ui 

NO Dedication to duty. 

(iv) 	k1ii 	in 	:j1 	iiI;ii 	rl ii1 	Iin 

(iv) Appreciation of situation and quickness of response. 

(v) 	illiAlo T14 lJ11.1 
(v) Attention to detail. 

(iv) 	1iI1/1I1 	l 	1I11 1 11 

(iv) Ability to withstand pressure/stress. 

I 
., 

7 



5. ' - ft1'iu17U1 

	

Grading 	 • 	. 	 . 	
• 	 . I 	

. 

	

"(r' 	/ttJ1/Z4flTT/ ATM •t 

(Outstanding/Very Good/Good/Average/Below Average). 
An Officer shorjld not be graded outstanding unless exceptional qualities and perforn 
have been noticed; grounds for giving such a grading should be clearly brought or.ir). 

1 (di 

Ak  

It 

(vii) 	i1M Pp'Iii 

Ability to take a principled stand. 

T 11T 	I11 i)i,;i fl qi TIN4, 3rq Iq fli/1lq 

(viii) Any other traits/special abilities of the Officers other than thono 
mentioned above. 

14.. 	3174 AIM 
Other Observations. 

	

0111 old ,jqrj'ii 	j.1 ftuiltii( I. k' 	(I'll 	'ii.ii 	411,t Fi;i), ti 	t; 	:4'l' ii'. 1 riril 	, • iii.r 

	

i I 	1 9 	'ril 41 urn , 	i1i tl 	9 irwiti iti (Iq Iii ii 

?rn9 i1ii Iifviz 3T1 	rn irm 	it9 I1f1 	31T flTr;i i 9 

• :t1tT9 )j  du.ifl 	tE 	I 	wii 	ii I) 

(This space may be utilised for remarks which complete, corroborate or supplement. 
has been indicated above. This should not, however, be used for merely repeatirlq in 
terms what hai already been stated, specific points such as special accomplishments 
the period under report and any other aspects not covered in the proforma given ahoy,, 
the reporting Officer considers specially worth mentioning may also be indicated hti 

S 



16, 	1 (t1II151  

Integrity 

(V 	itiii 	ill. ?.i. 51 /64 .i. () k]i1 21 .6.85. ii 1"i1.i 3i9QIi 11 )IiI I 4 7, 11 1P U 

(Inntrtictioiis cootnitiud in Ml IA (.)M No, Ui /(4Iti(A) datifil 21 .(Lffl) tilintiId ho kp ii 
mind). 

-S 

,, 	 •1'I 

ftI'ii tiit * 
Signature of Reporting Olficer............................. 

..... .............................................. Name in block letters......................................... 
....................................................................................... 

Designation..........................  . 
* IT9) 

(During the period under report) 

iI1 ..................................................................... ...... 	.... 

Date................................................................. 

r 	' 	. 	. 	 '• I 

9 

- 



IN"  
mr- IV 

Paw r-iv 

1j;i11Jf il.T;I h 4. 
REMARKS OF THE REVIEWING OFFICER 

J9tM 311r 	 714, ii 

Length of service under the Reviewing Officer. 

7MI 3119 fti11tii i1 11C1 	 t 	? 741 919, th ft41i Iiiirt'l 	i wwllfo 
i 	t1f 	ir - u 	I 	ii:1  ii 	n 

Do you agree with the remarks of the Reporting Officer? If not, indicate briefly the reas 
for disagreeing with Reporting Officer and the extent of your disagnement aclainsi thn 
respective column. 
(gu) 	irO VM V9 11 IT 	 Iii 	It 	 Iiifii ttI 	:iii.1.i.ii n 11 

t 	iri iP 	,'mml1 3ft111i ii 	i'i 	I) 

(Explanation) : Officers are expected to clearly mention whether or riot-they ar 	VA11  

the remarks of the Reporting Of(icei against various items. Their own pjrsouaI/qnnr;i 
remarks also be added here). 

	

1 9 	t;'tn:i iil ?Ul1 1i1 PtU 1 J.tiF.1 

Overall Assessment of Performance arid Qualities. 

- 	
A. 	 .. 

20. 	R'1F1f 311i7 	It fiuui qT fFuizlil 
Comments on the Grading of the Reporting Officer. 

:ul 	irt * 

Signatum of the Roviowing 011icer ............... 
I11 (WR 31ffti 4).......................................................... 

Name in block letters ..................................... 

Designation................................................ 

iftV i  3PIO 

(During the period under report) 
3tt.............................................................................. 

Date............................................................. 

10 
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p 

- 

111i-v 

Part-V 

;u 	ltR1ll $. iC 

Remarks of the Accepting Authority 

fl 

vilin,T zr1 (0 wrowO 4 

Signature of the Accepting Authority .................. 
9111 (Th1i ai) 	)............................................................ 
Name.in b'ock letters ....................................... 

11i9PT.................. . ....... . .... .... ... . ... ... .......... ..............- 

Designation..................................................... 

7? 	19) 

(During the period under report) 

Date........................................................ 

-. 

•-,• t • ' ......... 

I 	
•1 

* 	4 

1' 	 .• 

tit • 	 N .;. - 	 ' i:' 	 I 
- 	• 	.... 	.i 	•*. 	l! 	 . 	 . 

• 	. 	 . 	
.4. 	., 	 I 	 ,. 

	

'I ,,. 	'j 	:; 	t 	 . 	L 	 , 	,' • 	 • 

I, 	, 	Ij 	
: 	' 	,- 	. 

i,.;..; 	.*t''(-1' 	4*, • 	,' . 	• 	 ... . 	• 	4' -:' 

'4 	- • 	 , ,, 	,. 	. 

I1 	! 	 ''. •' 	•.i. 	.. 	• 	, 	- 	 . 	 , 	•. 	
- SI 

11 



cg 

INSTRUCTIONS 

Pr  

iJ 	ftIi 	L9; z ic'j4rmillulA, I viil 1ifl :4IliJ,I.IJ ; 1?mii:'  
- 	

. 	 (.......... . ---,I - 	 -, 	 • I 	'I'!. HJ1 	I 	•l 	IllIl.i 	II 'kU ti'll 	kI' 	l•l'U1 	Ivll iiti•t'j1 'iii'iiti 	MI t I ikl: 	siIii.iJj II'I(.l l'ti 
, 1)1- i 3IttF-r 	9u1 i1i;111 U 14 1 	t,;i 	 1:11 •i "14-n 

The Confidential Report is an important document. It provides the basic and vital 
iI1l)tJ(S for 

assessing the performance of an officer and for his/her further advancement in his/her 
career.The officer reported upOn, the Reportinq Authority, the Reviewing Authority and tim 
Accepting Authority should, therefore, undor take the duty of filling out the form 

with a Iiiqh sense of responsibility. 	 - 

.Iq41 1ui 	iiFi 	 izIpi Tim ffi111E9 1ziim * 1ii hum  qil 	7A zi rwm nIt I t wzn, 13 	4 i1bwO ii 	 1una i9i 	14; tw i'i-h ;IuI.f. P.1iThiI) 1) P1T T* I 1j 	'thsi firi mi 	1miitl 	iRri r1; I 	imit 	 jer; 1hlI1 ( 1i 
141  1,9j 1 lul ii1i)7Itf 	r 0;r,'rn 	i 1rir4 11i fr1) rrfl A , i,ii; f-n;r  :4111;jI,1,Ij' :Iv.0 Will 'tPui li1 3l'ti 	ii 1I(fl WR IuI ll1 :11t1 I'(Ii iih 	i 

• Performance appraisal through Confidential Reports should be used as a tool for human 
resource development. Reporting Of licers should realise that the objective is 

to d(!voIo1) 4111 office, so that ho/she realises his/her true potentjal.lt is not r,ieant to be a fault- Iindir,c pvoce;; 
but a developmental one. The Reporting Officer and ti 
way from re 	iijitcomings in performance, attitudes or overall personality of the off icer reported upon. 

3. 	 Irl 	iiI 	zfr 	 n 1rc irzi1,? u-1111 fij 	71111:1' 1 'ii.: RI 	3lPT1 3TUTfl 	iitifl?t 	itn -1ti 3'T 31I1blfuf 1) mp4 	iI'J iron i 

The columns should be filled with due care and attention and after devoting adequate time. 
Any attempt to-fill the report in a casual or superficial  
higher authorities. 	

manner will be easily discernible to the 

4: 	ltth 
 

1iN1ri7t 	I lkmhtiq 1 	-T-liTf 1 T rt 1t [uj 	 i(1 11mu Th9I iiI,:r 

Performance evaluation by the reporting officer must not be done without having conducted 
at least one detailed inspection of the work of the subordinate unless the subordinate is one 

- with whom his senior is inter-acting almost daily. 

5. 	if 	rni 	1Ir 	zr wrri 	1 	ft4fl~ ii ai1n-U 	m 	f 	3f 
u99ig

.41  

• 	Zi ft'IIii 1ZfT 	 ffl I 

If the Reviewing Authority is satisfied that the Reporting Authority had made the report 
without due care and attention he shall record a remark to that effect in Part IV Column 2. 
The Government shall enter the remarks in the Confidential Roll of the Reporting Authority 
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I. 	ct 

1T1 3R I•1R 1 	1fli 710,7 I1r 	iI 	Ir tPU9 	U hI iI I1 Fii 1  

	

/ 	
i1 1rR  iu;i 	i 	

ni t1tt at 	 lifl ; i ,i :ifl-fl 'ij 	i'i. 	ilin 	;tiii qv4rz iq 	jqi ;i u'Ii't 	i Itfl 	?Jul 	ii • 	 • 't v1' ,,• iI1 I,, 	
,, - 
	

' i 	i1 	i1it I 
Every answer shall be given in a narratie for The space provided indicates the desired 

length of the answers. Words and phrases should be chosen carefully and should accurately 
reflect the intention of the authority recording the answers. Please use unambi(JLJOus ad 

• 	
simpI language, Please do not use omnibus expressions like 'Outstanding', Viy good', 
'gooci', 'aVerage', 'below average', while giving your comments against any of the 
attributes. 

Ii'IiI 	tIii 	ti 	I; 	iioi 	fl , Fwj 	if  • 	 iui1 	; 	
i 315VRIJ. 	Ri 	i;I) 4I1l11 

TI'F 11f 	Pt 	I 	IT 	ii1Fi, 	1(I4 11 	9-i1Jj 	 It'k'i 	rl 	; :ip Jij if h1 	ft 	ii I It1i1ni 'i 	j; 	1'ii 	;i'Ini 	uui 	t 	ihpJ 7I 3 1 41 	ii 	1/3T 	3I* 	4ir iiJi 	* I1 I)'JIkj IItt Bri1 I 

The Reporting Officer, shall in the begining of the year sot 

targets in consultation with each of the Officers with respects to whom he is required to report 
upon, Performance appraisal Should be a joint exercise between the officer reported 

UpOn arid the Reporting Officer. The Targets/GoaIs/oj01j5 be set at the commencement of the 
reporting year i.e. December in respect of Dy. Supdts. of Police, Inspectors and Sub-

Inspectors. In case of an Officer taking up a new assignment in the course of reporting year, such
Targets/Goals/Objectives shall be set at the time of assumption of new assicjnnip,it 

i 	if[i1i tiii1kiIf 	T 	T 	/3if 1. 	)-i 	ti9 	( IFI tn i1i I 	91kJ ('ii Iiurui 	 [iiq 	4 	 i4 	' 	 i I•Ir 11 	ifl 	i1Ii 	i 	 w1 	1w 	iu if 1'Iw Ii't iilt I ,  I 
, 	•1 

The 	
should be clearly known and understood by both the officers 

concerned. Whit fixing the targets for achievments priority should be assigned item-wise, 
taking into consideration the nature and the area of work and any special features that may 
be specific to nature of the work of the officer to be reported upon. 

• 	4I1' 	I1 	 ,(iISf iJF49 	317 t ii 	iuir ., irt4I1tT 	I iIT IT I.1Ir i •Zt 	T IiI 'It: 'II• IA 111T ftRr. 	w 2 I1174 71 , R11jr 
q 	

3I1if;1 	ii 3I 	fj) 	
* 	nr 1-i 'ifn i4-Fn - 	i1 r'1)eii 	4' iii1tt ii 	rIf ui 	1ti irwqi ii 	dt' i 

• 

	

	
Although, performance appraisal is a year end exorcise, iii order that it may be a tool for inmiani 
resource development the Reporting Officers arid the Officer report upon should meet during 
the course of the year at regular intervals to review the performance and to take necessary • corrective steps. 	• • • 

¶qi;I;I i;'74104qi IIi)'IIO 'l 3u 	, f 	ijqj 1041 ;4191AI , 	4_1tsi 	floi 1 EMMA * #4U 41I 	ft4 i 	I Ru 

It shoild be the endeavour of each appraiser to present the truest possible picture of the 
appraisee in regard to his/her performance, conduct, behaviour and potential. 
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E; 7-1 i 1 j 	 i 	' t 	 ' 	i't• 'iwi 
lt 11ii 	I 1) 	iqi9 	•iq 	i.iul 	v.1T;i i 	.'i.ti 	iIt :fl( •ii 	iiu ii RI  
niiiiFi 	

\ Sonio p. sl; of the Same rank may be ionic exacinq than others. 1 I w cie(Jree ol 
stra' 	u lY post may also vary from time to tune. II iesc facts should ho borne in iptirid thu itu1 
appraisal and shouki be commented upon appropriately. 

1 2. 	 In 	 ji's [4i tim 	ii 	 i [iii 'in 	c 
I1I 3li1 UJF,1 t13Ii l' 	FU 	f'( 	I I II1II I 	 . 

Aspects on which and appraisee is to be evaluated on different attributes are delineated below 
each column. The appraiser should deal with these and other aspect relevant to the attributes 

i 	 rrr 	-i/Th 'irir jr-  

' The following procedure should be followed in filling up the column relating to 'nteqnty 

	

• 	.. 

(i) 	 i) &' 	T'3J i 	I'h 	1 I1 Ii 	1F1.1 	' , l4 , i 1iaii 	hl9l 9iii'', I 
If the Ofhicor's irtegri(y is beyond doubt, it may be so stated. 

/1' iif 	3lF41 /'1;7 ,aI il) bii'i 	nli1) 	ii 	ai)  
(ii) 'lf'there is any doubt or suspicion, the column should be left blankand action taken as 

une' 

(zfc) qw, arr g td-  i' IffIli( ajl1 ir[ 	ti i 	ii t - 	 ;hplzr fNi iIr ju0  
Ik 	7t7n 	aff-7 	 zM ii 	f4 1 3i yqj[jj 

'fl 3jZJ7 	
1 l7u1i 	ftq)/'f 	Pfft 	31'(177 11 i? Zjj  ii*q' 1* WO Uff aifi,irO* in V qqfc ir i'ir ni u /?i flic a.f4/r Ivfzz . wi aiqii 

I 3E 31! T1 * 	?1 	1lT i7 
(a) A separate secret note should be recorded and followed up. A copy of the note should 

also be sent together with the Confidential Report to the next superior Officer who will 
ensure that the follow up action is taken expeditiously. Where it is not possible either to' 
cert4 the integrtt'yor to record the secret nbte, the Reprting Officer should state either 

• 	that he has not watched the offcer's work for sufficient time to form a definite jddgoment 
or that he has heard nothing against the officer, as the case may be, 

• 	- 	1 
(i) ti1 91 	* IRtl 	in V1TTt! 	i IT 	3([ 314,RD zA iPii mP n,  Z) ;itifl 11IiT!. 

3ir 1!)trflzf 1tI 	i 	RT 1 R 	rTt! I 
(b) If, as a result of the follow up action, the doubts or suspicions are cleared, the officer's 

• , integrity should be certified and an entry made accordingly in the 'Confidential Report. 

() 	 linIi 	 * i1 VT 	 1'4I zlml 	 iuiiI 	ti'i) q 
iiniu1i 

(C) If the doubts or suspicions are confirmed, this fact should also be recorded and (July 
communicated to the officer concerned; 

(q) tiI 	rj 	ini tI 	 iii 	1 itil 	V 9 ji) 	 it ii 	3E 
itc 	I 3flWq tR rr 	ivfl .ii1Pt 	ii :r 'ri' 	tir '  I ;qjjjrl 'iiiFtli ;i.iii41 

(d) If; as a reuslt of the follow up action, the doubts or suspicions are neither cleared nor 

confirmed, the officer's conduct should be watched for a further period and thereafter 
action taken as indicated at (b) and (c) above. 
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